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,LEGISLATIVE ASSEMBLY. 
Friday, 23rd Febroary, 1934. 

'The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clook, Mr. President (The Honourlllble Sir Shabmukham 
Chett;) in the Chair. 

'llIE RAILWAY BU1;>G~T-LIST OF DEMANDS-cqntd. 

Second stage-contd. 

DEMAND No. I-RAILWAY BOARD--COntd. 

1Ir, President (The Honourable Sir Shanmukham Chetty): The House 
'Will now resume consioeration of Demand No. I-Railway Board. 

Importance of Road-Rail Co-ordination and of the Organi8ation of 
('onlnl1wicntinn Board8 through.out the Countlf'y. 

Sir Leslie Hudson (Bombay: European): Sir, I beg to move: 

"That the demand under the head 'Railway Board' be reduced by Rs. 100. "-(To 
cnll attention to the importance of Road Rail co-ordina.tion and of the organisa.tion of 
communication boards throughout the country.) 

Mr. l' resident, at the outset I would refer to the Honourable Member's 
Budget speech in which he stated that the railways would have to meet 
increasing competition from J'ORd transport, and I would also refer to the 
l'E'marks which fell from my Honourahle friend, Diwan Bahadur Ramaswami 
Mudaliar, on Monday to the effect that it is in the publio interest that 
rr&ihvayt; should he protected against uneconomic competition. With both: 
of theB!:, statemE'nts I am in full agreement. Now, Sir, both the roads 
and the railways of this country are national BBRets complementar:v to ODe 
another and should not be, in essence, competitive. The roads must Berve 
the railways and the railways must serve the roads. Even more than 
the roads, the railways are a national asset, and that is 80 in any country, 

, aod, a.s a. maUel' of fnct. a railway is a more tangible asset than a road. In 
tLe national interest, therefore, the railwavs must be maintained in first 
class working order, and, to enable thot "to be. done, ralJwa.YB must be 
protected t.o the extent that will allow them to fulfill the purposes for 
whieh they were built. It cannot be for the economic good of the country 
-Or of the nation if this grcat national asset iR allowed to deteriorate, a 
consequence which must occur if duplicated transport is allowed to compete 
at uneconomic levels. The recent past Bnd the present uneconomic com· 
petiti.on which has occurred and is occurring in many parts of th~ country 
may perhaps be put down to the fact that the develo)'Yment of the rail· 
~A:VB and the development of road traffic has been in the hands of ~e 

,Gl141:ent authorities neither. 01 whom bave had that blOad outlO<* which 
( 1219 ). .a., -
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[Sir Leslie Hudson.] 
should enable them to envisage the services road and rail have severally 
to I-erform and the directions in which they are to develop in the future. 
In some cases attempts have been made to redress the balance by taxing' 
motor transport out of existence, and, in others, the suggestion has been 
made that railways must give place to the road with its cheaper and Ulore' 
ooaptabllOl and flexible form of transport. But both these methods are' 
wrong. There is nothing to be gained by placing uneconomio burdens on 
an industry which is 'rital for the future development of the roads of India. 
nor is there any sense in ignoring the railways and in building roads for' 
motor services which merely duplicate the existing forms of transport. 
(Henr, hear.) 

It was with. a view to getting a perspective of this position that the' 
MitchelI-1G:rkness Enquiry was initiated and that the Road-Rail Conference· 
wns held in April of last year. The first resolution accepted by that Con-
ference reads as follows: 

"This Conference is of opinion that, in the general public interest, the time has 
come for increased co-operation and a more intelligent co-ordination of effort between, 
the varioul authorities and interests concerned, in the matter, of : 

'(a) future railway development, and of 
(b) the future development' of road communications, whether used for motor 

transport or other purposes, 
10 as to IIftrurn a more comprehensive and uniform plan of general development than 
at present exists. I 

In areas where uneconomic competition between railway and road transport haa been 
proved to exist, such increased co-operation and co-ordination may nece88itat.e the 
adoption, by mutual agreement, of measures desitpJed to reduce such uneconomic 
competit,ion to the minimum compatible with the mamtenant'e of healthy competition." 

Sir. with th~ two Honourable Members for Commerce and Industries 
and La.bour working together and in effect forming a sort of Ministry of 
Communications combining- all forms of transport under one heRd, we-
certainly have to acknowledge that there hM been co-operation-the reason' 
being thnt hoth Honourable Members are Members of the same Cabinet 
and /),re working toqether from day to day in co-operation. It is when 
we comE' to the ProvinreR that the situation is different. There, Provincial 
Ministers and Loca;} Bodies are separately responsible for road develop-
ment whilst railways are. of course, It Central subject. It was realised 
last year that the time h9d come for co-operation and more intelligent 
co-ordination between the variou!! interests concerned, but, so 'far as is 
kno,,'n to \lS, very little haR yet been done in the Provinces. 'fbere is an 
urgent need for Provincia.1 Communication Boards to be brought into being 
on which the railway authorities and t·hose responsible for road develop-
ment and waterways and also representatives of the road use1'9 should :lin~' 
plo.cl:'. The 'Bombay Presidency have set up such s. Board of Commum-
cations on which road, rail and transport are represented. I should like 110 
know if thE' Honourable Member can tell us whether any other Provinee 
has taken a similar step. Onc~ Provincial Boards of Communications 
have been set up, the necessity will arise for s. ~rtfolio of Communications 
at the Centre, Communications to combine, 88 I h8ve said, rail. road and' 
waterways ,trs.~sporf;. It is most . necessary for the oOlmtry thatth'e 
~velopment of'rllol1ways and of road facilitIes 8S well as the co-ordinatiOll 
Of ,the pre~nt systeml of both these me$ll:l ~ of ~Iport s1iou14~ be ,for:u,eecl' 
III 'u.'.,Oeniia. 'rUt UI "by I. ~.~at\ 1Il • fUtufe"'we muat"Iia •• · 
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portfolio at the Centre to cover all forms of communioations. It is import.. 
ant from the point of view of the Railway Administrations and of Finance 
that immediate steps be taken to bring together those apparently, more 
than apparently, those conflicting interests which have been tending to 
pursue their own way regardless of the particular duties of each. I believe 
the matter to be so urgent as to justify tbe calling of another .Road-Rail 
Conference at '" very early date in order to review matters in the light 
of the resolutions and recommendations come to -last year and to plan 
CGnceIted action to prevent waste of the country's money and of iti! assets 
in overlapping competition. (Rear, hear.) The country needs denlop-
ment and notl duplication; but having said that, the railways must not 
think that this is going to save them from competition. They need com· 
petition and they need it badly. And here I would say that I do D,otJ 
agl'ee with tbe Honourable Member, who spoke earlier in the discussions, 
that the Company-owned railways are not alive to the necessiby of looking 
for business. I do not say they could not dQ more in this directiOll• but; 
they certainly have been doing their best to eam a dividend for their 
shareholders. My own experienoe of Company-owned railways is that their 
peraonnel, generally speaking, look upon themselves 8s servants of the 
publiC', whereas in State-owned railwa;ys,-and I speak more particularly 
of the subordinate classes,-the staff look upon themselves as Govemment 
servants; and I suggest there is very! often a good deal more than a subtle 
diffC!fence between the two. 

Honourable Members, speaking on a previous cut motion, have stressed 
the importance of improving passenger amenities to attract passenger traffio 
from the competitive motor services. I would suggest that railways can 
combat the growing competitive carriage by lorries of goods, and their 
delivery, by undertaking direct dc1ivery themselves. I am aware that in 
the case of some railways that is done; for instance, in Bombay, the 
Bombay, Baroda and Central India Railway have already initiated a. very 
eftidEillt service of delivery direct frorr:. the stat,ion to t,he consignees. In 
England, the railways have bought up a very large share in the great 
delive:-y companies lIuch as Carter Paterson, Pickfords and others. in order 
to control the goods and their safe cllrria~e from door to door. There 
may not be quite the same opportunity in India to take over such trans-
port companies, but, although that may not be possible on a lar~e sCBle, 
thel"C certainly are opportunities in the large terminal points. Passenger 
traffi(', again, "should be capable of considerable expansion if quicker, lighter 
and more frequent services are provided; and for this purpose I should 
encourage the employment of tbe Diesel and Sentinel type of haulage in 
spitl' of what my friend, Mr. A. Das, f:aid earlier in the debate. I would 
suggest too that the Railway Authorities sh~uld examine the possibilities 
of thc issue of railway and road combined tickets and al90 combined rates 
for the carriage of goods from the depot of origin to destination. 

M,r Honourahle friend, Mr. Harbans Singh Bmr, told me at lIome 
longth, not long ago, of his experience in the Punjab where motor lorry 
transport was able successfully to compete with the North Westem Rail-
way for the clI.rriage of goods; and I hope the Honourable Member will 
communicate those experiences. if not to this House, at any rate to tho 
Ruthorities concemed, and I trust he will not find them fall upon deaf ears. 
As my Honourable friend, Mr. James, said earlier jn the Budget discussion, 
it behoves the railways to push their busine88, just as mll$lh 88 any other 
eoDcem with goods, commodities or services to Bell has to do, jf it hopei 
1IDd· _d~ to eODtiDUG ita exi8tence. 
• 
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[Sit JJes1ie Hudson.] 
In what I have I'Il!rid, Sir, I do not desire in any way to belittle the 

~tIorts of the railways of India, whether State or Company-owned, which 
have produced the by no means unsatiBfa.ctory results which the Honour-
able Member for Railwa.ys has been ablle to present to this House. What 
I do ~a?t to do, ~s til'",t!y, t.o press on t·hose Rrtilway Departments whose 
dutJ It. IS to obtaIn bU!!ll'less for their Com.panies and for tile StAte, that 
they should go all out for obtaining that business and not sit still Imd 
WRit fol' the business to come to t-hem. Secondly, Sir, I would urge that 
Government Bhauld re-assemble the Road-Rail Conference ft8 soon 8S 
possible Blld that complete co-ordination and co-operatiw between the 
railways and road ttan9pOrt should be brought sbaut &6 speedily aa 
possible. 

Sir, I move. 

IIr.Pl'&ld.deDt ('1'helfonourable Sir Shanmukham Chetty): Cut moti6n 
moved: 

"That t.he demand under the head 'Railway Board' be reduced by Re. 100." 

The (~hair would remind the House that today being Friday this debate 
must close by 12-45. ; 

Mr. B. Das (Orissa Division: Non-Muhammadan): Sir, while I was 
listening to the speech of the Honourable the Leader of the European 
Group, lily miIHI travellcd baek to a non-offieial Conference which was 
held at the illstnnee of the European Group in Simla some time in 1926 
or ]~2'j', alld, I helieve that, of thc members of the present European 
Grollp, ()nl~' Illy old friend, ~ir Dare,\' Lindsay, was present at that Con-
ferenee. .At that. COnferl'lH'e the European :\lomhers of t,he Central Legis-
lature approa(·hed Lhe nuu-official Members of the Central Legislature tiD 
consider whether thor(' should not bc 11 rolld pplicy of the Government of 
Indin, so that more motor ('aI's ('ould be Bold in India; and at that Con-
ferenec the i(len of nn additional petrol tax was broached, and, subse-
quently, a yellr after, the doeile Gonmllnent and the Member for Industries 
and Labour, Sir Bhupendra Mitra, hrought his Hoad Committee report, 
and we Imow with whuL rL'sult. homt;) of us at that informal Conference 
gre\\' Huspi(·joUA Itt· this Buddtlll flash of imllgination from the members I)f 
the European Group. 

Sir, we know that our friends, the Europeans, are astute business men, 
astute politicians and astute Imperialists. When they flung out a pro-
grnrmrw for Tndill., one liked to see behind, and at that time I remarked 
to 1\CIInE' of my ('olleagues.-most of them are not present here,-that 1 
bcliev(·rI th~t was part of the Imperialist,ic policy. Government want their 
3ml" to go down in motor C31'S and in tanks to every part of India; and 
toativ the ronds nre not properly developed and my European friends, In 
the guise of selling more pe.trol and more motor cars in India, want to help 
the poliry of Brit,ish Imperinlis~ in having cOI?plete roadwBYs all over 
Inrlia, 80 that, suffE'ring as IndlB was at the time and even now from 
political depression an~ the e!lllSeS and effects of .the .Congress. movement, 
the tanks will be nVflllable for every part, even In dIstant Chlttagong, to 
suppress any pt1'blic movement or seditiolls movement. Thereafter, this 
Mitchell-Kirkness 1'eport came. The railways began to howl. The rail-
ways ,ve mismanaged and tottering, aQd.·seeking".a& we ·talkea.~e·whole 
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day yesterday, a Statutory Railw/l,Y Authority, so that the light of criticism 
wDuld betaken away frctm troll Bouae. W.hile I J.ist.nod very a.ttentively 
to the spe80h' of, m~ "leroy eabeeJIled flliEmd, Sill Leslie Hudson, I felt tbllo$ 
my HQDOurllbie friend wants today to provide Statutory safeguards to these 
railways so that they can continue their policy of mismanagement in 
perptltuity. II that system of public transpoli has failed, let us admit it. 
let us condomn the railways concerned; but to come to the Legislatu1'& 
tocioy or D.'Ve years hence and say that we will give this autocratio Railway 
Boo.rd or Rbilwny Authority further power, so that they can eliminate all 
competition from road transport is nQt right. Road transp0I"!i has come to 
stay; and, in spite of competition, it has exercised a wholesome preSllUe 
on the Railway Authori!biea, although re:venues in l'a.i.lways have f~lea:' 
it is agitating the minds of· those who are administering the railways II to 
how to reduce rattls smd fares. But if we give them Statutory safeguard 
as is contemplated, thank God, my Honourable friend, bir Leslie Hudson, 
did not ask these safeguards to be given today or to be incorporated III 
the new Constitution Bill that is being worked out elsewhere in London; 
but who knows:' Knowing the mind of my European friends and knowing 
the way in which it works, we may find it incorporated in the new Consti-
tution Bill thut tIl ere should be no right or liberty given to the citizens 
of India to run motor transport unless they get the sanction of the 
almighty Hailvray Authority. And what is that Railway Authority going 
t.() be? It will be a mueh more powerful body beyond the comprehensiOn 
of this Legislature and beyond the control of the future Minister of 
Transport. The Honourabl,e the Commerce Member will reply later on, 
and he muy tell us whether he wants to go back on the promise that be 
gave on thl' floor Qf this House that the Government did not contemplate 
t.hat tbe railways should in Hny way try to control motor trsnsport in this 
country. I wanted some further light from my Honourable friend, the 
Leader of thL European Group, as to how road competition in England and 
other European countries has succeeded and whether the railways are 
seeking 8tntutory power from the Legislature and from the Parliaments 
of those countries, 80 that they could do away with that competition. The 
only thing that I lea.rnt was that some of the British railways were in-
vesting their well earned money in some public carrier motor transport 
(!ompanies. But I would be chary of giving that permission to the Rall-
Wily Board to invest new ('apital in public transport companies. The 
House remt!mbers the dehate that took place in Simla over this subject on 
the 1100\' of this House. Already the railways are very powerful-too power-
ful. If the railways Ilre aI10wed to invest money in these pUblic trans-
port <'ompanies nnd eliminate competition, they will control all means of 
t,ransport, the road transport and the railway transport, and the result 
will be that ratAs will go up and goods will be charged high freight and 
the I{ailwny Authorities will not exercise any control on themselves to 
reduce their eKtravagant scale of e][penditure, as has been evident from 
the Budget that has been presented by the Honourable the Railway Mem-
ber. It gave me no pleasure when I read that a Pope had come from 
Londen and that the papal ukase had gone forth that there should be no 
further retrenchment. That Railway Retrenchmflnt Committee, of which 
YOIl, Sir, were the President, sUll'gested that 8 committee of experts should 
come in that cold weather and look into further retrenchment. Now. this 
papal uk~1!e has gone forth "There shall be no further-retrenchment". 
exeept II: p~ltry few lakhs. When the Railway Administration standa 
ptlIoriedbefotre this House fer their gross mismanagement and f~ tbeiP 
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utter helplessness in balancing their Budget, when their mismanagement 
hal ·reached the maximum stage and nothing can save them here, we find 
they are seeking help through other quarters. My European friends want 
to give this Railway Administration a new lease of life. They will en-
(lOurage the railways to compete with other transports and thereby the 
railways "'ill conceal and go on concealing their maillodministration and 
mismanagement and go on increasing further capital expenditure in creating 
new road transport companies. I cannot be a party to it, nor can the 
country be a party to further extra.vagant capital expenditure by these rail-
ways when we know that their mismanagement is such that they cannot 
even pay the interest 'On money borrowed by them. The Rauway Board 
and the Railway Member have gone further. They have repudiatad theiJ: 
debt. iIaeir ,obligation to the nation. (Interruption.) 

My Honourable friend, Mr. Joshi, may recollect that in the Railwa.y 
Finance Separation Convention, it was decided that the railways should 
pay Re. six crores every year to the General Finance; for the last three 
years they have not paid a sou. .I was not present here, but I read verJ 
mj,nutely the two speeches of the Railway Member and the Chief Com-
missioner and also the Explanatory Memorandum they circulated, and 1 
find no mention anywhere of the failure to pay that six crores this year. 
I know the reason why no explanation was offered. The railways, thinking 
as they are that the new Statutory Authority will take them away com-
pletely from the purview of this Assembly, thought that they co~ld re-
pudiate this six crores debt. I wonder, the Finance Member was not 
there to sho\\, his suffering, the suffering which Indian finances under:go 
by the failure of the Railway Board in not paying this six crores of rupees 
every year. for the last three years. As long as the Railway Separatiod 
Convention has not been annulled by this House, as long as the so-called 
Statutory Authority has not been created by this House, the railways are 
bound to pay t,hat six crores per annum, and they ought to show in their 
balance sheet !lnd in their accounts their debt to the General Finances, 
which has accurpulated to the tune of Re. 18 crores by this time. Nowhere 
has it been shown. This at least is one of my serious charges against 
the railways illustrating their inefficiency. Today this House is in no mood 
to consider or give any further power to the Railway Board or to those 
who control the railways . . . . . 

lIr. Prealdent (The Honourable Sir Shanmukham Chetty): The 
Honourable Member should conclude now. 

Mr. B. Du: I do hope that the Honourable the Commerce Member 
will repeat the Ilssurance that he gave before that the big railways had 
no desire to compete with private motor transport, and t.hat he will a110 
give us the further Ilssurance that he does not desire to contemplate any 
fresh capital expenditure whereby the railways will have further opportuni-
ties to RO Qt.. in their merry career and commit and repeat their mad 
ellitravagan~e. 

Bil'dar Barbual BI.qh Brar (East Punjab: Sikh): Sir, there is no doubt 
that the competiiiion between the rail and. road transport is at.presentvery, 
.cute. It is much m9re 80 in Northern India than p!!rapas in. otQ~rpam. 
of the,.. country, for the Bimple reaaon tllat in Northern In~ the roada 
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;always run pa.rallel to the railway lines for strategic realiOl)8, •• nd. .. the 
pu~lic as a whole is not looked after properly by the railways and as their 

;general comforts ~d conveniences are ignored, they generally take to the 
I1"Oad transport, because it gives them a better 88"ice, a cheaper service 
and more conveniences. 

At many important terminal points in Northern India, we find that for 
short. distances the road transport has almost wholly superseded the ordinary 
railway goods service in addition to the passenger service. The reason is 
quite simple. If you want to liespatch your goods by goods train, you 
have to take the goods to the railway goods yard, there you have to wait 
for some hours to get the attention of the railway Ba.bu, and if it happena 
to be late in the afternoon, perhaps you will never get his attention, and 

-80 either you will have to take your goods back or leave a ohapra."i or a 
.chowkidtlr there to look after your goods until the next morning when 
the goods clerk arrives and books the goods. The .same thing happenl 
when you have to take delivery at the other end. The road transport 
·provides him with a much quicker and more convenient form of transport. 
·The 10rrywaUa goes to the shop, loads the goods and takes them to your 
·shop at the other end. This frequently happens between Lahore and 
Amritsar and at other similar stations like Ambala and Ludhiana. Thus 
the road transport provides a much quicker and cheaper form of transport 
at present. and, therefore. the public for their own benefit. both to save 
time and money, resort to it more readily than to railway transport. If 
the railways pay more attention to these things, probably they may be 
able to recapture their own traffic. but as the railways are run more like 
Government Departments and not on commerciallines,-because the ulerb 
and other officials consider themselves more as public officers and not 81 
servants of the public. and they do not care to cateJr for the public,-much 
of the revenues which the railways are losing now can be got back. The 
pass.enger services are just as bad as the goods traffic. I know of particular 
distances between very important stations where the service is the same 

-or perhaps more slack than it was 80 years ago. 
Sir Leslie Hudson mentioned about my talk with him some time ago. 

r mentioned to him that between many very important junctions the service 
was very slow and that it was very bad. The trains atop at very ordinary 
station for very long periods, nnd they take a much longer tima to oover 
"hort distanoes than the lorries or the road trainsport. For inst.noe, 

·between Ludhiana and Ferozepur. which js a distance of 76 miles, the 
ordinary train takes as much as 51 hours. though in covering that distance 
it pass,as many important stations, but in spite of all this, the service ia 
as slow as it was in days gone by. I believe the time taken was muoh 
less five years ngo. r know it from personal experience as I have often 
to travel on that line. The lorries cover that distanoe in about 4: houri 
and at a much cheaper cost.' The North Western Railway haa, during 
the last few months, resorted to the expedient of reducing their third clall 

'fares and they have now brought down their third class rate. 
-On this section even to half of their previous rate, but, in spite of 
all that, they have not been able to recapture the traffic, because people 
have to wait for longer hours at the stations. The booking clerk would 
never be at his selit in time, he would never attend to the puscngen 
properly at the booking office till he hean! that the train is to arrive in 
a few minutes, and then there is a big rush at the booking office. A goo4 
~.ny p~le want 1;0 get tickets, but since they don ' •• get them, they 
~ in 'naate to the platform without tickets and the guard and· ou. 

I, '" • ,'. ,. • 
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rB:Uway~ ofBCi81il push th~ asiile .. In this man~er the paiSerigel'll ate 
s~bjected to a good deal of mconvemence a.nd trouble, and so they quietly 
go td the other side of the station and get into a. motor lorrv. There' they 
get a service for perhaps half the railway charge and reach home much 
more quickly. If the railways attend, as a business concern, to the needs 
of their patrons, I think thev will be able to compete succeBsfully with the-
road. transport, .and leave tlie .lorrie~ and other forms of road transport to,' 
proVide them With feeder servIces WIthout any 108s to the railway services 
because, if the railways would look to the' comforts and needs of th~ 
travelling p~b1ic in a better ~an~er, naturally they would be able to get 
back all thelr passenger traffic, WIth the result that the motor and other 
ro~~' transport people would naturally have to get back to the feeder 
servlMB, they would have to get back to roads which do not run uaralleli 
to rai~way lines. Thus these road transport people will provide· [lieder 
services which will be a great boon to the railways. 

Retrenchment is not sufficiently carried out. From the figures given 
to us by the Railway Authorities, it is clear that since 1981-32 up to 1934-85 
the working expenses of the railways have not gone down, but on the, 
other hand they have gone up. I have taken 'the figures from the' 
literature supplied to us during the Railway Budget speech. and from that 
it is apparent that the railway working expenses from 1931-32 have gone' 
up quite steadily. From these figures there does not appear to be any 
serious attempt having been made to effect retrenchment. 

I think, Sir, it is high time that the railways paid bett-era.tentrion to 
the comforts and conveniences of the travelling public. Give them speedier 
service, give them cheaper service, give them more conveniences, and you' 
will see that the puhlic will again begin to patronise the railways. If yow 
ignore them, they will naturally resort to other means of transport, anc{ 
your revenues will go down every year. I would. therefore. suggest to the 
Honourable the Railway Member and to the Financial Commissioner for 
Railways that they should pay more attention to the needs and comforts of 
the railway travelling public in the manner I have suggested. If you were 
running three trains 30 years ago or if you were running two trains 30 years, 
ago and you continue the same. nowadays, that would not sery~ the ne.eds' 
of the public. They want qUlcKer, cheaper and more effiCIent serVIce. 
1£ the railways wiIl look to all these matters. they will be able to recapture 
the traffic and compete with the road transport successfully. 

lr.a1 Bahadur Lala Brlj Kiahore (Lucti:now Division: Non-Muhammadan' 
Rural): This road-rail co-ordination is a problem which we have to consider' 
very carefully in the future, and I venture to think that we have to consider' 
this mAtter as a matter of transport rather than as a matter of railways;. 
Sir, it is perfectly absurd for the railways to be managed in the wa'l they 
a;8; it is perfectly absurd, to my mhlC~. that they should run thell' ow~ 
show and compet-e with and fight road development. The two ought to be 
worked together. There are many buses, of coune, feeding the rn.ilwaya 
today, and they are valuable in this respect, but there are also a large-
number of buses which are competing with the railways as you see hundred .. 
of these buses running on roads parallel to the ~ailways. Suppose there 
are 5,000 buses and each of them takes Rs. 10 daily from raUways, it 
comes to Rs. 5OLWO a day. Sir, I venture to submit th8~ in future we' 
1!D&Y h"v~ tq regard~e probleql, of ~q. ,.nd r3Uw,lPJs together. As t~~ 
are hundreds of instances in whioh motor oars run . along a route par&llei! 



to the railways in many patts, so I am of opinion "that' t'heBtate in India 
should retQin the power of regulating motor traffic, so that they may not 
come seriously into competition' with the Indian railways. There are also 
hundreds of places where rail'Ways cannot go, where railway enterprise 
cannot pay and, so far as thelle places .areconcerned, they can be con-
nected by motor service. Thus, motor traffic will have to be helped in 
order to be feeders to important railway junctions by bringing passengers 
fl'Oltl the interior. 

The railways go on increasing, from time to time, rates and fares, and 
it is in the sweet will of the Railway Authorities alone to put up the rates 
and fares in any manner they like. If we see from this point of view, 
then competition seems to be better, for the Railway Authorities" will 
always try to improve the amenities of the travelling public. The motor 
service people are carrying on their business at cheaper rates and naturally 
there will be a cry from the railway side and so they will try to make their-' 
administration good. Sir, it is no secret that, for lack of proper supervision 
by the Railway Administration, people are now patronising, in a very large 
number, private motor transport, and consequently t,he Railway Administra-
tion flS a whole are driving their golden customers awav from themselves, 
all rather than suffer the hardship of railway travelling the public prefer 
to UBEI motor buses and lorries. With these observations, I IIPPPort this. 
mOtion. 

Dr. ZtauddID .Ahmad (United Provinces Southern DivisiOlls: Muham-
madan Rural): The comp~titton between roads rmd railways has become 
""ery keen in recent years in nearly every country so much so that the" 
League of N stions had to institute a special department to study tbia" 
particular que!;tion. I had an opportunity to meet Mon. Haas, who is the" 
Director of this partiCUlar branch, and, B8 a result of his investigations," 
he said that in the case of competition bet,ween roud and mil three essentials 
had to be borne in mind. 

The first essential was that private enterprise should not be stifled; 
the second was that motors should proportionately pay the cost of the 
road; and the third was thllt the Legislature "should not cripple the free 
development of road traffic and that the whole thing should be settled 
by mutual consent. 

These are the three essentials on the basis of which we can solve this. 
particular problem. Before I come to the problem in India, I wl)uld just 
refer briefly to the attempts that have been made in varioua oountriea ~ 
solve this vexed problem. In Switzerland. the railways had a monopoly 
of the bus service, and later on they gave it up. Subsequently, the 
competition became 80 keen, th~t on the 29th May, 1988, a mutual agree-
ment was arrived at between the railWAy companies and the bus companies 
by means of which they settled that the profits and losses of the bus 
services should be shared equlllly between the railways and the bus 
companies and that the fares in rail and road should be the same. In"· 
France, the buses are run by the manufacturers of "the motor cars. In. 
England. when the competition became very acute, the railways demanded 
01 the Parliament that they should be allowed to run road buses. Th," 
&'verlimen'fi turned down their proposal in 1919.· . The railways thereafter 
p~chB8ed the share. of the bus companies and now it is agreed that the 
r"hv.aya !I~olIld not be allo.wed to purchase more than .5,V per cent. of the 
il!a* 01. thelle' buSCOthIHi.D1es. The beat! attempt to solvlf tho problem "u· 
made in New South Wales in Australia. In the New South Walea Act,. 

, . - • • 
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there is a provision that commercial vehicles can be used within a radius 
-of 20 miles from the .station, that only members of the family of the 
owners and the peraons who are recognised to .handle the go.ods are allowed 
to sit in th~ vehicles, and that beyond 20 miles agricultural goods should 
be sent by rail. In the city of Sydney, 612 buses operating in the metro-
politan area ceased to operate as the result of the New South Wales 

'Trantlport Act of 31st October, 1931. In another province of Australia, tha.t 
:is, Victoria, they tried to pass 0. similar Act several times, but the Legislature 
turned it down, and no other attempt was made to solve this question. 

Coming to India, the problem here is not so keen as it is in other 
places lor reasons which I am going to give now. We are not manufac-
turers of motor vehicles as European countries are. We have to import 
.these motor vehicles from outside and pay a customs duty to the Govern-
ment amounting to 37, per cent. That is one of the most important 

· considerations in discllssing this matter. Again, these motors pay an 
· extraordinary duty of ten annas per gallon of petrol which is J.lD.ique only 
in this country for the maintenance of roads. The price of petrol is further 
enhanced as a result of combine which Government connive at. The 
· roads are kept in a bf\d condition in the Provinces, and the Government 
~have always been indifferent t.o the repair of these roads. Had the Gov-
·ernment taken strong Bction Bnd kept the roads in good order, probably the 
life of the motor cars would have been increased and the passengers would 
have b'een travelling with greater comforts, This is to the advantage of 
the railway companies, because people would rather prefer to travel by 
train than by road if it was possible for them to do so. The next point 
is that the motor vehicles pay much more to the Government in revenues 
tban the railways do. For instance, a Committee was appointed by the 
Government of the United Provinces in 1932 on the question of road 
traffic taxation, and this Committee has calculated the amount which these 
motor buses pay to the Government in the shape of duty. At page 20 
of their report, these figures are given, and they are summarised at page 13 
of the report from which I shall read out to the House a short paragraph: 

I 
"From the figures shown under appendix I, item 4, will be observed that a motor 

vehicle pays Rs. 1,250 approximately towards this form of revenue. The economic 
life of a vehicle being 2 to 2f years this surely represents a very considerable fonn of 
contribution. We would. like to !I~r8lla this poi'nt more specifically by pointing out that 
the 4,663 vehiales operating in the United Provinces (as per figures given in the report) 
would be paying nearly Rs. 57,54,600 per year in the fonn of petrol taxation. Thi~ 

'.figure ia baaed on an average consumption. . . ." 

The amount of duty which they pay every year is about Rs . .1,200 per 
vehicle approximfitely. Those are the figures of one Province, the U. P., 
where bus service is comparatively. less developed. If we calcula.te th~ total 
amount of taxation which all these vehicles pay in the whole of India, the 
ngure would work out to about Rs. seven crores, and this is really more 
than the contribution of the railways to the generl>I revenues. It appears 
that the railways are allowed to import stores free of duty, and, for the 
last four years, they have not paid even one pie to the general revenues, 
while the motor vehicles have been paying seven ~rores a year ~o the 
-Government in80me form or other. So, will it be f!3'lr to ~ut the. rallwa~. 
in competition with these road services, because railways Import aU theIr 
materials free and avoid payment of one per cent. to the general. ~evenU8~, 
and these mot<,>r .vehicles have to pay :I. very peavy duty. amountmg to 11X 

-orores? 
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fte BoDoarable Sir 1'r&Dk .0,0' (Member for Industries and ·Labolir): 

"May I ask the Honourable Membel' his authority for the statement that the 
:railways import their materials free of duty? 

Dr. ZtauddiD.Ahmad: I am glad that my friend drew my attention to it. 
I looked at the figures in the Railway Budget to find out how much customs 
duty they paid, aDd I failed to find out the exact amount of customs duty 
in the papers supplied to us. From this I deduced that they were not 
p~ying any duty at all, but I stand corrected. That is not the important 
:point. The point is this. These vehicles pay an enormous sum of seven 
.crores to the Government in some form or other and our contribution by tho 
.railway is left unpaid for the last four years and it is not desir6.'ble that we 
:should put railways in such a position that their losses may be greater. 
I would certainly advocate that the Railway Dept>Ttment should tackle the 
more important problems before they turn their attention to this particular 
.question. There are two more important questions. One is to try to 
:secure co-ordination among the diBerent railways themselves. We know 
:that the railways are competing with each other, for instance, the B., B. 
-and C. I. Railway and the G. I. P. between Delhi and Bombay compete 
with each other, and, as a result of their competition, it became neoessarv 
to spend a large sum of money to build another railway station, called th'f. 
Central Station, for the B., B. and C. I. Railway in Bombay. That is the 
!lirst problem, and the second problem is that we ought to divert the road 
:l.Taffic from such roads where the railways "TO running to those places 
where there are no metal roads, and the traffic suffers enormously. We 
-ought to develop the trodlic in country places and change mud roods into 
metal roads. One person calculated the other day that if fifteen carte ran 
every day on a particular kutcka road, then it would pay the interest, the 
maintenance and the depreciation charges on a new metall'8d road along 
:th:~t route. If we begin to build the roads in country places, where at present 
no roads exist, then the road vehicles will divert their attention to those 
'pllLces where at present no roads and railway facilities exist. Therefore, 
I just conclude with the remark that, before they try to tackle tlus particular 
·question Imd try to throw out of employment a large number of persons who 
are now engaged in this motor t.raffic, they must concentrate their attention 
·to more import.ant questions, suoh as the co-ordination among the railway. 
themselves and the opening out of new roads in places which are still un-
.developecl and where means of communication don't exist or exist in such 
.• form that these are inaccessible for the major portion of the year. 

D D&rC1 LlDdAJ' (Bengal: European): I wish to support the motion 
"put forward by my Honourable friend, the Leader of our Group, that there 
should be very speedy steps taken to bring about co-ordination between the 
railways and road transport. The request is so reasonable th&.t I hope my 
Honourable friend, the Member in charge of the Department, will give it 
bis full support. In August last, the Honourable Member said: The Reso-
lutions of the Road and Rail Conference were receiving most careful exam-
ination in consultation with Provincial Governments and, he went on to 
say. that the constitutional position being what it is, considerable time 
must elapse before securing a beneficial agreement. We all know that the 
wheels of Government are ponderous and move slowly and, it is with a view 
to expediting action that this out motion is moved. The question is one of 
.considerable importance, and it is no use locking tho stable door af.ter 
the horse, or, should I say, the motor cars, have escaped. They are pla~ng 
:havoc with our railways, and, before very long, it may be, too late to retri~ve 
the jnjurv. In reading the debate at Simla in August last, on the lndiwa 

• • 
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[~ DNCy LiQil..,..] 
~ailways (A~endtnent) Bill, I fin~ that the vit"l question of· the ,pre8e~ ... 
tl(~n ?f the rail~ay syste~s of IndIa was s.carcely dealt with. To ~y mind, 
thiS IS the all Important Issue. If there 18 to he no oontrol over mnsport; 
by road, both passenger and goods, tbere is likely to be rapid develo:rment 
to secure . all the cream for the roads e.n~ leave only the skimme mill' 
fo~ the raIlways. As w~ ar? all 6.ware, raIlways cannot exist on skimmed' 
milk, and what must lDeVltably happen is that they will endeavour to-
raise their rates, if possible on the goods that cannot verv well be carried' 
by roa? or they will have to cl?se their doors. That is 6.' position which, I' 
a~ qUlte sure, Members ?f thiS .House would regard as deplorable, but it 
wIll oome unless we take Immediate steps to bring about co-ordination and,' 
save the position. 

I WIlo6 somewhat astounded at the speech of my Honourable friend, ·Mr;.. 
12 Noo B. D6.'8. He said, he wanted more light. His remarks indicate 

1If. the existence of such an abysmal darkness that no words of 
Oline, nor any searchlight that I can play on his mind, will be of any 
assistance. His mind is full of suspicion. Because a member of the Europ--
ean Group has brought forward this subject, there is something behind it. 
Just what it is, my Honourable friend is not quite sure. But he thinks: 
it has to do with petrol. He thinks it has to do with the manufacture of 
motor cars in England. Anyway, whatever it is, it is, brought forward~.y 
the European Group, and, therefore, it is of no use: it will not have bi .. 
support. Mr. B. Das is a very old friend of mine, and I have always un~~ 
atood him to be a very able engineer, but he is certainly not much good -= 
a. railway engineer. Mr. B. Das referred, I think, to the position in England. 
Well, he mayor may not be aware that the railways of England woke up 
a bit too late to this motor-road transport menace bnd tllcy ore now taking' 
aotive steps to bring about co-ordination. They are buying up certa.in 
motor ooach lines: they are buying 'up Companies to distrihute the goods 
they carry to the chief towns, and various other measures of that sort bTe' 
being taken. Mr. B. Das is not prepared to spare at;y of the Government 
of India money to bring this about. I also do not want to see unnecessury 
expenditure, and, therefore, it is all the more reason to bring ,,-bout this. 
co-ordina.tion that we are asking for. At the moment we are only pn the, 
fringe of this competition and it will grow into a menace even more seriou~ 
than 1lhe water hyacinth of Bengal in its insidious growth. The co-ordination 
we ask for must of necessity take the form of flissistance from Provincial 
Governments as it is the Provinces who can make rules and regulations to 
govern the road traffic. At present the bus services are largely uncontrolled. 
As far as I know, they have no insurance to protect their passengers. Any 
individual can purchbse II. lorry and fit it Olit as a bus and he will ~un that 
bus just 80 long as he finds it pa.ys. Therefore, I am not at one WIth some· 
of my friends in the House in paving that great sympathy for the ow~ 
of these Illotor buses. 

The North Western Railway is perhaps the biggest sufferer i~ this com-
petition. I find from the MitcheH-Kirkness report that t~e estlma.te~ loss 
to the system is very considerable. We also find that ~n ~he PunJab a. 
considerable quantity of goods are carried by road, and It IS here where 
the railways are likely to sutter very sevel'ely be~8ule the goods th~t ar~· 
paying the best freight are the goods that IloTe hkely to ~e conveyed by-
l'Oad. Then, Sir, it ~ light railways also 'Who sutler very co.nllderably .. They 
ha~ been eDOOurated by LocaIBoards. ThW hB'fe been·encouraged.lD the 
put by the &overameM of India who, in 'certa~n inatancee, gUbT8oDt.8ed th& 
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P"oyment of dividead. We ud that they are ,undftie to rim -the dii'hiend 
-a~, tberefore, it .£e,Usbaok on tJae.·Qovenrmenb of Iadia·t.o. meet 'the eh~. 
·'.t'he Darjeeling-lI1malayan ,Rfdiway, with Ii. :two~foot gauge, is a ~as~in 
.:poit~t where the OCKllpany has ~n VNY hard hit, the; palJlle~ger ean1ih,s 
haVIng fallen from .Rs. 4,76,000 m ,192~27 ·10 BB. 2,87\000 10 1981:-82m 
:tspite of a reduction in fares to *ryaad .keep the 'tdaird'eJau'pasaeaget trame. 

1ft. 'OqaPialad -SQl&b I (MuzaBarpur.oum ,Ohamparan: ·~OD~Mubem. 
ma'dan): Is it not ",priv.ate. QODlpaQY? 

·1tr'DrrQJ ;t.t"'iU: .p~&ibly 1iO"h"t· ... Mlo8BTbbldIo ..... le rMaI1Jber 
inee.n. by a privateeoDJ.llaD.Y? 

·.~·tI.· ....... ~= ·It .. ialoo1; aStMthBailwa,. 

: . ~~:%<!M!":-NQ;' ibia~ public. ae~aay..Theffint.~s.~r 
earmngs have fallen from 'B.s. 1,12,000 to Rs. 18,000. On thIs re.i' ~ 
is also c0!lsiderable goods trsffi~ taken by motor. Then t,.JI:e the.Kaljghat-
Fulta RaIlway, where·tDe 'earBlI •• ~f-·tii"e Idlta in tW& htCtl -dropped to 
lilakhs, the Government of India having to meet the subsidy Qf Bs. 52,000. 
"I'heBeasat-Basil'bat is anbther company thsth8s had to suiter losses. 
They have addeda.numbet 6f trains to try and meet the competition, but 
1;hecost of runm.g, tlheseMlns' has not been yeeover~d by any increase 
in the passenger traffic. One of the difficulties of these light r&ilways is 
the regulations BS regards speed. I understand a two-foot gauge railway 

. eannot go at a greater speed than 15 miles an hour, the 2t foot gauge at 20 
miles nn hour. Now with buses going from 80 to 40 miles Itn hour along 
the same route, it is very eBSY to see thut the passengers want to go by 
:bus. If any modification of the regulation cun he brought about to assist 
these light railways, it will be II. great boon. They a.re also hnndiclf.'Pped 
in the way of octroi and other terminal charges that the buses have not 
got to meet. I have got no axe to grind with motor transport in India. 
I am c.II out to encourage motor ,traB8port aod I think there is ample scope 
if routfs are huilt from principal railway stations into the heart of the 
eountrv. r think there is ample scope for expansion in the way of motor 
transport, and I would even go further and suggest that the railway 
'lIhould otIer a subllidy to any individuals or companies who may wish to 
-open out. these new routes until such time as they are found to pay. 

Now, Bir, referring· once again to my Honourable friend, Mr. B. Das, 
I wonder whether, in the courae of his inquiries, heh .. reael tbe.Kitciliell-
Kirkness report in which it is stated: 

"In view of the imtun. _GlInt of public capital inve.t.ed in Indian ,aU_,.8 .. d 
of the paramoant neceuity for cheap railwa, rate. for the ca~e of agricultural 

. lltaplea and heavy traffic, it i. not ult.imately In the interest of India that the railway • 
. lhould be damaged 81 a property by extellllive CODIpeWtion. or that, in order to pay 
their way, they should be forced to rai .. their rate. on other trallle." 

Sir, I ha.ve already referred to the possibility of the railways having to 
'oloae down. I should have thought my lIonourable friend, Mr. D6B, as an 
Indian, and in the interest of India, would do all he could, to avoid 8U~h 
a catastrophe. I; Sir, plead for the railway systems of India. I hue been 
for a very long term of years a resident of this country,. fIIld l'!Sgard myself a. an Indian. (Loud Applause.) My home is in In&, and, in anY1:hing 
1 GaD' do to furthel'ithe ~'Of 1Iidia, l.u ••.• ~' • .,...aad., lLoud 
--_ ..... d-.c .... ). • . 
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Mr. O. S. ltanga :QV (Rohilkund and KumlKln Divisions: Non-Muham-
madan Rural): Sir, it was very pleasing to hear from the Honoura.ble. 
t,he Lead.er of the European Group-t?at he. was-I mean my friend, 13ir-
Darcy LmdsBy-how closely he ldentdies hImself with India's interests, 
how he has spent the best part of his life in India, and how he has found 
a home in this country, and that as such he'is prepared to devote himself 
to advancing the interests of the raiiways in India as much I believe sa 
the ro~ds in ~ndia. I think, Sir,. we are really not at cros~ purposes: as. 
t~e ChIef WhIP. of. the Dem~ratlc Party ~as almost. trying to imp1y by 
hIS speech. ThIS IS no occasIon for any kmd of castmg of suspicion or, 
for that matter, fancying difficulties being created by the Government in 
the way of flourishing motor traffic. When Mr. B. D8R was viewing thi .. 
question with a certain amount of dismay, I thought he was more of a 
democrat and less of a socialist, for, if tbe Railway Department'is to take 
up, to such a large extent as is necessary, IIIlso motor traffic, must not a 
denlocrat support it, just as a socialist must support it? I would put iii 
like fAbat . 

• r. Jr. K. JOIld: I cannot Onderst8Jld the point. 

Itr. O. S. Banga Iyer: My friend, Mr. Joshi, says, he cannot under .. 
stant} the point, I am making. I tbink I put my sentence in a rather-
complex way. I should put it like this to make a socialist like my friend, 
Mr. Joshi, understand. 

Kr. B. D&8: Democratise and BOcifljlise the railways. Then I.will COll-
sid(~r the position . 

• r. O. S. BaD,a Iyer: If Mr. B. Das wants my support for demo-
cratising the railways, he will not get it. 

Xr. Amar .ath Dutt: Why not nationalise? 
Kr. B. D&8: Have democratisation in finance. 
Xr. O. S. Ran,a Iyer: You cannot democratise finance, for that will 

load toO bad management. Sir, democracy in the admi.nistration of ~& 
railwavn and good management have never gone together 10 any democratic 
oount~ in the world, and if Mr. Das, with the suspicions to which he 
gRve v"ent., were to stand up f'yen. h:v wn:v of. intf'rrupt~on an? tell me o.f 
one country in which democratolflation has achIeved effiCIency 10 the admi-
nifltration of the railways, I shall bow to him • 

• t. B. Daa: Does the Honourable Member recognise that the present 
rl1i1wBV!l have got no efficiency in their administration? Does he not agree 
with me that they are mismanaged? 

Jrlr. O. S. :aau,a Iyer: Well, Sir, I may say with all the authority 
that may attach to one who has studied the working of ra~lways in other 
parts of tbe world, our Indian railways are one of the most efficient~l 
manage<l railway Syltams of the world (Hear, hear), and Mr. Daa wilJ 
havo to make a comparative study of the. efficie?t management of the 
railways of the world before he destroys this effiCIency.: 

Mr. B. Du: I ,wdy it every year in the Public Accounts Committee" 
Mr. O. S ...... Iyft: Mr. B. Dsa .ays he .tudiel it every . year iD 

~. Publ:., Accounts Committee. It is • little bit;. Of. -1fP.I'8 .... 'J. 
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think, when he talks like that, for he is not . on the Publio Accounts 
Committee of every railway in. the world, and I was once a member of 
the Publio Accounts Committee myself and I know that in that Com-
mittee you onlv get the public accounts of the railways in India, not of 
everv railway in the ,,'orld Now, if he makes a comparative study, he 
will· find that we are financiadly sound, and sound finance is the best 
test of successful railway administration. I am not here on this oct!Rsion 
or Con a previolls occasion to defend the management of the railways. We 
ours~ves have in season and out of BelloBon agite.W that the Railway 
Minister should be rcsponsible to the House. But :leti.me not. be side-
tracked. I was saying that if my friend wants the democra~sation of the 
railways, he is only aaking for trouble so far as the mana8I8IDent of the 
railwap is concerned; but Mr. Joshi was asking, "do you want socialisa-
tion ?" What do you mean by socialisRtion? By socialisation is mea.nt 
the carrying on of the Bdminisiration of a partiowar department, of ,. 
particular railway in this particular case, or of aU the railways by the Govern-
ment conoerned. By sociaiisati9D ,is- meant:,tJ,Ie '~ar'Jying on of the motor 
trsffio in the country, which is a terrific competitor of the railway traffic. 
by the Government themselves, and how, I ask, can Mr. B. Das, oppose 
such a move that the Government, I believe, oughtto'tnHe, and probably 
are contemplating making, for I find, Sir, in the report of the Reilway 
DOfld on Indian Railways for 1982-88, on pages 88 and 89, paragraph 49, 
aome of the sugBestions of the Government themselves in regard to tbia· 
pmticubr matt.er. In .July, 1982, an officer attAChed to the Railway 
Board Rnd th6 Road Engineer with, the Government of India were· 
instJ31cted to visit the chief provinces, excepting Burma and Baluohistan" 
anclcollect from Local Governments and railways information an the follow-
ing point.: 

(a) The extent to which motor competition with the railways 'had 
grown and its effect on railway ee.rnings; 

(1I) Cases where new roads were required to open up araBS at preseDt 
without adequate communication; . 

, (c) Cases where branch lines had been projected, but Dot construct-
ed, and where Dew or improved roads might more economically 
serve the area; and 

(d) Cases' w~ere feeder roads were required to &Sord agriculturist$. 
etc., easy access to raHway stations. 

Therefore, it is very clear that the Railway AdministratioD has been 
casting its eyes on motor traffic, and their conclusions might as weJl be 
communicated to this House, as probahly Mr. B. Das in his Dumero~ 
plU'ty eng~gement9 ~as oyerlooke~ the purpose, the socialiat purpoao as he 
sho,lId thmk from hiS POlDt of VIew, that the Government have in view. 

Kr. B. DII: Or the capitalist point of view. 

Kr. O. 8. lI&Dp ~.r: wen, here is my frieDd who calls the Govern.. 
ment (\ capitalist, and this iA a new theory which I cannot understand., 
My Honourable friend, Mr. Joshi, who is abetter student of socialism, 
fa ai1ent, (aDd, therefore, he, at an!. rate, understands what is oapitalia= 
ancI lthat is socialism. It is very difficult to educate mj'.Honourable friend. 
Mr. Du, unless I propose to be irrelevant in the courae of tbia 4ekte. 
Bu" in .... of this iutemaptiaa, let me tq to go blCk to 1111 ......... 
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[Mr. C. S.R~a .lyer.] 
The more impoliqt·cOJlal.uaions· in the report ·bave been av.mmu:ised in 
the report of the Railw.ay Board in the .followiag 'terma : 

. "ExcludiDg Madraa, ao pet cent of metalled roads in Britiah India are parall4!l 
with railways, while 48 pel' OInt. of raii1ray. ltave metalled. qda parallel with 
them .&I1d within 10 milJ:a, .\ny corn,preh4jnaive plan of road develoPlDent ahould, 
therefore, take into consideration . . ." ' 

-'-nere I am reminded of one of the sple~did suggestions th"t you, Sit, 
made when you w_ on the Oppositiotr Bettehes _hmh I belieov,e' has'bElen 
·taken milo CODBideratiDD--

"the ~~fJfty. df"~ ta~re· i1pjmrtalit "Jll"'Rea. With the ,~ublic road if;min 
ratlUlr tban. _. ~ .tl'lilllkidacla.. pU6Ib!l :to 'lili ",lhtay B~ • 

Your B~OU, .Sir" if I ~ber. a,right, .W,as)iO ~ ~ ,I.'Oads, h_-
"afiE:r. llot,pAU'aU.I to~!'l&ilway8: but ~erhorizontally, 110 that 'h.e~r 

. ~o ,'\\'ould i~ tohe,.r.,u,WIoy,trad&. 
·lJIltitl.~ IA; .~_ .udlilia' (Madras City: Non-Mtiliom-

1t18dm Urban) : The Rorlput'8.ble Member means at right angles. 
IXI. O. 8 ..... a.lJw: Yes, I mean that. I am very wea.kin geomeiry 

(Laughter) and I wastryillg to refer to the speecl:l of the Presid8llt. 
What I mean toRY is this. that the roads are now running pa.rallel to 
the railways altogether. I can well understand my Honourable friend, 
Dr. Ziauddin Abmad, being amused by my geometrical difficulties. (Loud 
Laughter.) What I mean to ~ay is this that the roads are being rUn 
parallel to the railways, and. henceforward, they should not be nlnniIig 
parallel to the railways, but exactJy at right "ngles, in the opposite direc-
tion. There are two pal'allel railways running in certain places; fOr 
instll.Dce, take the Podnnur and P8Ilghllt line; there is the Podanur and 
PollaMi line both of them are more or less parallel to each other, not 
-quite that, there must be sc.me kind of angle between them (Laughter), 
I admit. What I mean to say is that they are more or lelilli running 
parallel to each other, Ilnd I want that the motor traffic should run in the 
-opposite direction, speaking anguhrly (I.oud Laughter), namely, Irom 
the Palghat Railway station straight to what you call Minakshipuram, that 
is, exactly opposite to Palghat, so far 88 the Palghat line is concerned, 
but. as mentioned by my Honourable friend, Diwan Bahadur M;udaHar. 
not exa.ctly at right angles, but nearly so, so that, instead of a connection 
on parallel lines, the motor tra,ffic will be able to feed both Minakshipuram 
Rnd PaJghat. I think I have probably supplied some amusement to this 
Rouse by talking of angles, verticality and horizantality and parallelo-
grmnll. (Laughter.) What I mean is eXRCtly what the G:overnment have 
put in their own way. Qiear, hear.) I had better read what the. report 
says. It says "for these re.asons the solution in .maDy cases may Ile:in the 
railways themselves operating motor transport on parallel roads". As 
there is motor traffic at present on, parallel rQa(ls, I do ,not see,~hy railways 
themselves should not be entitJed to operate the motor traffic on parallel 
roads. The roads, which a.re running .t right .aDgles from tpese paralle.I 
road'J. that is to say, which can be feeder roads to these railways, mUl~ 
not be nul by the Government. themsolves. What I want. is that ,WliUe 
the Government are most perfectly entitled to call away IllI these :ooni-
petitors, who are xp.nniIlg tqeir ,p1QtoJ;' I~a~c on tbe parallel roaQs, theJ;Sby 
~~ctGaoing the rail~~ Jl~lIen.gertram~ eBl1liJ:lgBJ G9vemment are peit~t 
~tHll!Id ~ Odtb~d:aeer the eoIllpletedpIIJP,eti~on PIl tb~e. .1'Q~s. '. 
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Mr. B. Du: No, no. We shall never give li0eD8e. 
Mr.O. S. Ban .. ller: I know that the Government do not intend to 

go 1.10 far, and, therefore, my Honourable friend, Mr. DBS, nlled not be 
afraid. I ~ay that the . Government ml!st take up this motor tramn. 
berau.,e this motor traffic IS conducted most mefficiently. These lorries and 
these .buses art! most inefficiently conducted. In the first place, they are 
bad, III the second place, they are dangerously run, in the third pluce, 
th"y have no punctual timings, and I am perfectly certain that if ~ 
Government run theBe buses as weH as they are run in England, if they 
introduce those lovely bUBes which they have introduced ill England, if 
the~· will introduce those mail-coaches that are found in England, Bnd if 
the Government run them on parallel roads, then I am perfecbly cel'tain 
thllt, what they lose in the competition. they will gain in the other way, 
and when the Honourable the Commerce Member agliin stands on the .tIoor 
of the House, be will not say ··that. in goods traffic, we have increased our 
revenue. while ill passenger traffic, we ha.ve lost our ellrnmgs". Hir, if 
YOll take up separa.tely every little volume supplied to us in regard to the 
[(IvenlAe of the railways, you will find that in every railway the goods 
income has gone up and the passenger traBic income has .gone down. Wh'y 
should this be so? It is because of the competition of the bUBes, and, 
again, in the interest of the competitors themselves, if we introduce this 
running of bUBes at right angles to the railway roads and the paraUel road. 
on which Government should operate hereafter, it will be good for the 
bus conductors themselves who are private owners because at presenb 
there is eut-throat competition amongst them. There is no legulurit~· 
of the price for tickets, there is no regulation about them, today tb 
price is four annas, tomorrow it is six annas, and, on the third day, it is 
eight annas, and the man who is able to stand the longest wit.h the 10w8I' 
ticket occupies the field at last and raises the price at a later stage. 
Therefore, Sir, even in the interest of these competitiors. it would be 
necessary to contl'ol the bus traBic on the parallel roads by the Govern-
ment themeelves operating upon t.l,em and leaving the bus conductors to 
the feeder roads and increasing tb~ number of feeder roads. That will 
also facilitate or rather develop the railways. 

I shall now conclude by completing this one sentence, namely, that t~ 
Government themselves 8l'O considering tbat they may have to abandon 
certain projects in favour of good roads, and, judging from their report, 
the projects, which could probably be abandoned in favour of gcod roads, 
and proje(~ts, which cannot probably be justified owing to existence of good 
road.1. will not be pJ'oceeded wit·h. I presume that all Honourable Mem-
bera have read this report, and I hav~ only to ask the Honourable the 
Commerce Member if he will consider or if he has already moved the 
Secretary of State to introduce similar legislation in Parliament regarding 
this road motor competition as stated in the official report with R view tQ 
giving the railways baving contracts with the S(wretary of State the poW81 
to run motor services. 

1Ir. Prllddent (The Honourable Sir Shanmukham Chetty): Tho Chair 
has been told that the unattached Mernbertl have not given notice of Bn.,. 
cut for this afternoon. Therefore, the cut motions in the order in whj~h 
they appear on the Order Paper will be taken up. The Chlli~ also under-
stands that quite a number of Honourable Members would hlte !,o apeak 
011 this motion. If it is the unanimous desire of the Hou.~ that t,hl8 debate 
should continue • • • • 

• I 
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Some Honourable Meaben:. ~No, no. 

. Kr. KUIlanimad Yam.iD Dan (Agra Division: Muhammadan ltural): 1 
understand that my Honourable friend, Mr. Sitakanta Maha.patra, has 
obtained the signatures of certain Honourable Members. 

. Sir Kub&mmad Yakub (ROhilkund and K~aon DivisioJ1s : Muhaui': 
mada.n Rural): Only of one Member. There are many unattached Mem· 
bers who have not signed the agreement. 

Xl. PrutdeDt (The Honourable Sir Shanmukham Chetty): There i~ not 
that unanimity whioh would. warrant a variation in the understanding that 
has been arrived at. The Chair will now call upon the Honourable Sir 
Joseph Bhore to speak. 

The HOIlO1II'able Sir loaepb Bbore (Member for Commerce and Rail· 
'ways): Sir, my reply to the debate might very well have taken the form 
'of a series of quotations from speeches which I have delivered with refer. 
ence to this subject during the past year, and, though I have very li~tle to 
.dd' to what I have at one time or another said, I am sure the House has 
welcomed a debate on a matter of such vital importance to the eeonomio 
life of the community . • 

My Honourable friend. Sir Leslie Hudson, made referenCe to the 
Road·Rail Conference and expressed the hope that another such Confer· 
.. nee might assemble at a very early date. May I remind him of what ~ 
already said with regard to that Conference? I pointed out that it had 
8Dgendered the hope that there would be in. the future a large measure, of 
Do.operation between the Central Govermnent, Railways and Pro'rii:icl81 
Adnlinistrations, a co-operation which was essential if the best interest of 
public communications in India was to be served. Now. sir, the Conference 
·which was held last year is being followed up by references to the Local 
Governments, and unless these references result in something tangible, 
another Conference would obviously be somewhat premature. But I have 
no doubt that my Honourable colleague, the Member in charge of the 
Industries and Labour Department, will give careful attention to the points 
that the Leader of the European Group has made in this connection. 

I think. Sir. it is unnecessary for me to do more than confine myself to 
the more purely railway aspects of this debate, because other questions 
arising out of this road rIMl problem will. I hope. be discussed later. The 
'House will certainly have an opportunity for an emaustive examination of 
these questions when my Honourable colleague brings forward bis Resolu-
tion in regard to the Road Fund. 

Then, Sir. I come to the question of competition; and here let me 
repeat what I said in my Budget speech. I there said: 

"What in the interests of the country the Railwarl are chiefly OOI1DBmed with i •• 
the elimination of wlIoIIteful competition and the utiliaat.ion of the available r_urcea 
of the S,tata to the beet pOlBible advantage of the public. It is obviouBly. for instance, 
in the puhlic interest that Buch limilled funda lioii there are should be spent on opelliDg 
ap \Ulopened tracts rather than on duplicat.ing existing linea of commDDicat.ioo." 

. I want to make it perfectly clear that" so far as competition is concerned. 
we do not take trhe position tha~ we resent that cC)mpetition. We realiSe 
that competition haa comp to stay. But wliat· we do complain of hi , 
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-uneconomic competition. I will give the House an: example of such com-
petn.tion which was ~entioned by an offieial representative at the last Rail. 
ROad Conference. He pointed out that bus comp~tition in certain 10calitieB 
had reached such a stage that "'rival oompamps were in some cases even 
carrying passengers free, and he went further to Bay that in one particular 
cal.le one rival company had offered to carry pusengers free, and, I think 
he said, to give them a banana and a handkerchief into the bargain . 
. (Laughter.) 

JIr. Gaya Prasad IlDp: This was started by the steamer compani61 
firat. 

JIr. K. O •• "11 (Dacca Division: Non-Muhammadan BIl1'8l) : We 
1eamt it from our European friend. there. ' 

The Honourable IIr J'0Hph Bhole: Well, Sir, Railway AdministratioDi 
~annot embark on competition of that charaoter. My Honourable friend, 
-Sir Leslie Hudson, .aked whether communication boards were in existence 
in Provinces other than Bombay. I think either communication boards ~ 
boards which answer more or less the aame purpoae, certainly road boards, 
. are in existeDCe in moat Provinces. I am not in a position to My whether 
'\hey funotion satisfaotorily or not; but if my Honourable friend means a 
board which extends its purview, not merely over roads, but over other 
fonns of communication as well, then I am afraid I am not ia a poIIitiOll 
-to give him dennite information. I do not think ilbat such boards do 
.operate.in the Provinces. 

Then, Sir. there was a oomplaint that one of the realOn. why railwayt' 
were suffering from this competition was that they had fail'ed to move witJf 
the times. I think Honourable Members who mentioned the alowneaa of 
-our trains did the railways less th~n justice., I think everybody who com· 
pares the railways of today with the rRilw:ays of even ten years ago will 
realise what improvement h88 been made. (An Honourable Member; "In 
trunk lines ?"). In trunk lines and long distance traffic. A large number 
-of Membet'll of this House are personally interested in the running of what 
is known as the Grand Trunk E~pres,. I think Honourable Members 
know that both the Chief ('"ommissioner and I .have gone very carefully 
indeed into the timings of this particular train and to the pOBBibilitiell of 
improving matters; and the real difficulty, 8S was I can see it, is this. 
The bulk of the traffic, third claas traffic. by that train is traffic which • 
not long distance traftle. The result, therefore, is that, if we were to run 
a faat long distance train over thill route, we would have to run at a-
-very hea"'1 loal indeed. That, Sir, is 8 real difficulty which concerns 'not 
oOIllythis particular train, but a good many other trains to which Honourable 
llem.ben have referred. 

Then, Sir, on the ,question of internal competition between railways, I 
8m faced with a certain dUferenee of opinion in this,.House. My Honour-
able friend, Dr. Ziauddin, said, "Why do you have internal competition 
between railways?" I leave hlm to other Membet'll of this House who 
bold an exactly opposite view. My Honourable friend, Mr. Ranga Iyer, 
'WBB, I am afraid, responsible for a somewhat cloudy sta~ment, if I may 
Bay 10, in regard to the actual alignment of roads in the future. I can only 
Bay that I am sorry that he did not adhere to his original suggestion that 
roads should be vertical, because, then, our debate would undoubtedly 
have reached. more ethereal spheree. I would emphal • .one thing, and 
that. is that it is AD eot.ire· mistake to suppo.. that railwa:v- are at the 

.11 
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present moment continuing an attitude of "Take it or leave it". I think 
I have made that clear both here and in another place, and I will taka 
every opportunity I can for removing such an impression if it does exist 
anywhere. Perhaps I cannot do better than, in conclusion, quote from a 
speech which I made at the last Railway Conference, and which, I think,. 
crystallises as clearly as I can the attitude, not merely of myself, but of 
the Railway Department towards this most important problem. What I 
then said was this: 

"I believe that co-ordination of transport services is absolutely essential, especiaHy 
in a. poor country like India, if development ill not. to be unduly or improperly delayed. 
I am myself by no meanlll peuimilltic, and hope that, despite tbe admitted obstacles to 
co-ordination. it will in some 8ubstantial measure be eventually secured. But it is ~fI 
on co·ordination alone that railwaya mUAt rely. T do believe tbat. there ift only ooa 
lure way in which the railway! can hope to meet the competition which unforeae8n 
developments of the future may have in store for them. What these developments 
will be it ill impossible to prophesy today, but for such developmentll they mUllt be-
prepared. n is only on the one hand by increasing the elIiciency of railwaYII on the' 
technical and administrative Ride oombined with the utmost economy in working, and,. 
on the other hand. hy straining every nerve to increase their utility to the public, 
that railway. will he a:ble to face a competition that must inevitably grow with the-
year.. Bailway. caD ultimately only ward off the competit.ivo chalJenge of their 
rivall if they realise. as I know !.bey do realise. that. they mUIt. otrer 80IIlething more" 
attractive to the public than that which their rivaJ. can give." 

. That, Sir, I venture to think, presents the policy of the Railway 
Department. I trust that it is a. policy which wm meet with the endorse-
ment of this House. I feel certain that it is the only possible policy which 
we can adopt if we are to meet the circumstances of the future. After 
what I have said, I hope my Honourable friend will not press his motion. 

Sir LeIll. Bu4loD: Sir, I must thank the Honourable Member for hi.·. 
remarks. T think the debate has brought out one or two points-possibly 
more. With the exception of the rather curious suspicions, and. if I may 
SRY so, somewhat illoglcill exaggerations of my friend, Mr. B. Das, who~. 
although an electrical engineer himself, certainly does require more liA'ht, 
J think the debate has been useful. In view of the remarks which feU 
from my Honourable friend, Sir Joseph Bbore. in which he hinted that, 
under certain conditions, his colleague would be calling a further meeting-
of the Road-Rail Conference, I do not wish to pursue the matter further. 
Tcan only hope that mv lIonourable friend. Sir Frank Novae, will realise 
tbat this is a matter where speed is required, just as speed is required QD. 
certain of the railway lines in India. To take five and a half hours to go 
75 miles is certainly not break-neck speed, and J hopp. that Sir Frank 
Noyce will not set that example to the Railway Authorities by delaying .. 
meeting of. t,his Road-Rail Conference longer than is necessary. Sir, I beg-
leave to wlthdrnw my motion. 

The cut motion was, by leave of the Assembly, withdrawn. 

The Assembly then adjourned for Lunch till Two 'of the Clock. 

The Assembly)' re·assembled after Lunch at Two of the Clock, Mr. 
President (The Honourable Sir Shanmukham Chetty) in the Chair. 

Mr. PrtId4ID&"{The Honourable Sir Shanmukham Chettv)~ Motions will 
now be taken in the order BS they appear on the Order Paper. The ChBir 
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would just like to make one observation. 'fhe first two motions which 
-stand in the names of Mr. Gopika Roman Roy and Sirdar Harbans Singh 
Bmr ought to be considered as motions intended to refuse supplies, and 
the diseuRsion must be not if!. relation to specific grievances, but in relation 
to tht' general maladministration of the railways, and Honourable Members 
-must bea~ tha~ in mind when they take part in the disoussion. Only one 
such motIOn will be allowed, and, when that motion has been disposed of, 
other similar motions are barred. As to which particular motion is to be 
taken up, it may be said that the Chair has been told that Sirdar Harbans 
Singh Brar was the first to give notice, and, therefore, he will have priority. 
lie will move the motion that stands in his name. 

M aladmi,~iBt1'(ltiM of the Railway Board. 

'Slrdar Harbans Singh Brar: Sir, I beg to move: 
"Thll'~ the demand under the head 'Railway Board' be reduced to one rupee. "-

·",(Maladministration of the Rai'lway Board.) 

Mr. President (The Honourable Sir Shanmukham Chetty): Time 
'limit will be strictly enforced. 

Slrdar HarbaDI Singh Brar: Mr. President, we have this huge system 
of railways in India, and the Railway Board supervises it. We have to 
.consider on this motion whether the Railway Board perfonns its functions 
in such a manner BB to justify the Demand for the Grant. It appears that 
the Hailway Board merely act as a post office. What-ever the Agents put 
forward, thev simply agree to their suggestions, and the Railway Board. 

,themselves do not perform any functions, either of supervision or control. 
We have been witnessing the huge extent of maladministration that exists 
on our railways. Crorcs and crores of rupees are being wasted on schemes 
which afterwards prove to be failures and a public scandal. I will take 
tqe general items of maladministration in a particular order. Let lIS, for 
instance, take first the bridges and other constructional work. The 
Hardinge Bridge has alone cost as much as 51 crores to the Indian tax-
'payer, and. within a few years, we find that the bridge haa not proved 
to be strong enough to function as it WBS designed. fA? function, a~d no 
less than a crore and a half more is needed to repaIr that one partIcular 

'bridge. What work are the engineers doing? Either their estimates were 
'absolutely beyond the mark, or they chose bad contractors. Is the money 
of the Indian tax-payer only to be raised by way of revenue to provide 
~ommission either to the engineers or to the architects or to the contractor. 
to enable them to fill their pockets, beCl\use it has been found that within 

-a short period these constructionnl works cannot meet the requiJ'tlmel1ta 
for whi~h they were built? Had the Railway Board utilised all this money 
for opening out new lines in areas where the railways do not exilt at 
present, we could have at least 800 milel of railway instead of a lingle 
Hardinge Bridge. What special service has this bridge rendered we do 
not know, but one thing we know, and that is, that it has proved a huqe 
failure, and thtl tax-payer is now being asked to provide another Ii c~res 
to repair it, but this sum alone would have given us another 800 miles 

tOf new railway in areas which have no transport facilities at present. 
Similarly, with regard to railway workshops, there. is too much rtf 

auplication. In Madras alone, we find that every railway system hal got 
-its own workshop. Why can't they combine together and have on~commoo 
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~orkshop.? Why should there be 80 much duplica~ion? Cror~s of rup~. 
'can be saved if all these workshops combine, and WIth that savlDg speedIer 
and more efficient service can be rendered to the people. 

Tl1cn, ·Ubue is the ruinous policy of freight rates. We find that par1a-' 
·cular commodities 01 le8s . service tp the community at large are being 
treated at special favoured rates out of all proportion to either the classi-
fications or the schedules. Food grains, for instance, are treated in the 
:w.orst wBoIlner· posiible, while other commodities, much less useful to the· 
oountry at large and much less advantageous to the people, are being 
transported at much lower rates, because it serveS certain particular small. 
interests. Agricultural food grains are charged at much higher rates than 
even coal. I just bad a. memorandum on that subject, but somehow during 
the luncheon hour I mislaid it, and I am not in a position. now to quote 
the figures; but I can' say that the lowest minimum for food grains is '1 
of one pie per mile, while for coal it is '05 per mile per maund. Such 
inequalities of rates act in a very detrimental manner to the geneAl ~ 
interets of the tax-payer and the masses. The price of wheat in the Punjab 
1. now about RII. 1-8-0 per maund, and the freight charges from the· 
Punjab to Calcutta by special wa,y!l of calculating up to terminus junctions 
on different railway systems and then adding them up works out to· 
~s. 1-2-0 per maund. It is che~per for the Punjab people to send wheat 

.,to 'Karachi and then by sea to CaloutQ, than to send it by railway from· 
~e Punjab to Calcutta. The railway systems. as they are administered 
b:y the State for the welfare and benefit of the people at large, mUlt 
consider the inteftlsts of the general publio, and not simply to claBBiftca-
. tiona and to the fictitious rulel they have framed. One cannot und.erstaDd 
these classifications. You lee the rates, maximum and minimum, and 
the subjects are mentioned within those classificationll, but then you ftDd 
in actual practice that the ratA3s charged are out of all proportion either 

. to that minima or to the maxima; special rates are given to certain items 
mentioned in those very classifications. That proves that favoritism for 
particul8l' commodities is being shown by the Railway Administration, ana' 

· the Railway Board is responsible for aU that. If they had adoptA3d the 
policy of covering the out of pocket expenses for the tTansport of these' 
articles. or if they had Raid that over and above that the~ must be flit) 

.much percentage of profit, one could have understood the position. If aU 
their. out of pocket expenses can be met by transporting coal at '05 per-

-Olaund peT mile, certainly the out of pocket expenses on wheat could be· 
met in the same manner. because it is easier to transport wheat than 
fi08l. it itt af uniform 'wei~ht, and the wagons could be loaded up to their 

· full capacity. but· these things do not come to light; ordinary peOple do· 
Dot know how these rates are worked. 

Then, I eome to the question of conveniences to passengers. AU' 
,!ou~triell provide retum tic'ke~. and, for special fairs and. pilg;imag~, 

· epool81 l'fItum fares. are ch~ed. But India is a country whIch IS tJy no' 
means Christian as a whole. and yet concession rates are given forChrist~a.s 
and Easter. but· Dot for Iroli and other festivals, nor for pilgrims to 
. Hardwa1'; Amritsar'. Mllktes8r and' Benares ·where lakhs and crores of 
people go and. visit every year. The trains ~re overcrowded, but no h88lt 

. .is paid to the .I\op.veniences· of these third class passengers. The gener&-
tion of electricity in the carriages does not cost much; el~city .~ 
.~nerated. bY,the motion· of the trains and· the railways can ~ w~ll prp~~8' 
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fans in the third class carriages. The third cl&8s passengers do not; ge' 
aDy couvemence either within thE! carriages or at the railway stations. The 
majority of the stations exist in rural areas from wliere the manes 
generally come. They do not have any sheds to shelter them either fron{ 
rain or from the heat of the burning sun. .Water arrangements and suc~ 
other things are equally bad. Very few and very incommodious waiting 
rooms are provided and the booking arrangements for third class passengers 
are very bad. The third class passengers are treated as cattle by the 
booking clerks. The booking clerk turns up a few minutes befo~ the 
·tmin is scheduled to depart, and the passengers are pushed up and down 
the platfortns. The train services are simply very bad. From Rewari to·· 
Fa$il~, a distance of 260 miles. it takes 20 hours for a train to reach' 
~ere. Between Labore and Delhi, the trains are stopped for two bours 
~d .2i hoUl'S at junction stations. Why so much halt. and it is simpl, 
beyond one's cOmprehension why people should be made to sit in those 
tight compaltments for such a long time when they have to cover this 
distance. ..' 

Another thing is that these railways are not run on economio lines. 
Why do you not transfer tbe sttategio lilies to the Military Department? 
Wh'·lhouJdthe Brinsh soldier. be allowed the concelsion of paying a third 
nlasl fare Rnd travelling in a second class carriage, thus crowding the 
I18dond class passengers who pay full second class fares? It is simply 
Icllld.lolm tha~ Indian soldiers are not treated in the same way 88 the 
British IOldiell in the matter of thil conoeaion. ' 

When we tell the Railway Member to treat the staff of the railway. 
OD commercial lines, that is, whenever there is a profit the staR should 
get a bonus. and whenever the railways make a loss the staff should share 
that 10s~thE' Government tell us that the railway being a Governlllent 
concern, it cannot be treated in a manner different from that of the other 
Dep8rtm~nts of the Government. Then, why issue concessions to railway 
servants? Tbey have got free puses to travel throughout India, simply 
nl'Owdingthe trains without pa:ving any railway fares. Why not you then 
giVE' free p88ses to other aervants of the Gove1'l1ment? Do the post office 
.aJlow . thei'l' servaBte to have 'free postage and free telephone and telegraph 
.. rvjQtj II,. Cettainl;,- DOli. Why not treat your employees in a similar 
fashion? It ia beyond one's imagination hoW' this cammerci",l departmen* 
is being mismanaged. The predecessor of the present Financial Commis-
sioner of Railways had the audacity to tell the Railway Retrenchment 
CommittcA tluit .M1ey 'allowed'f~ panes 'to their IlervBatl, because it did 
not cost them anything. Imagine such a. financial theory propounded bV 
.. financial expert who mao.ges the railwaya? If all those people wh? 
were travelling free were to pay the railway fares IlB ordinary peorIA do. 
lid ... lbany ·lakhs ·aDd· Ol'OreS of rupeell would acCrue to the railway coRers? 
That is not taken into account. Every employee g~tting Rs. 100 or 150 
~.8bove g8ta a"seCOnd class pass, and I have not seen aSe<'ond cl888 
-eompartmeDt wnieh iii not overcrowded by these free P8SS holders. and 
they get even their reservation without paying anv fee. beclUll'1' they 

'belong to· that masonic ludge known asth.e Railway Department. 

. A Pope Committee coat US aa much as three lakha of'Olpees to sit, and 
the initial teduction in expenditure, 88 a result of its recommen~, 
is only :Qs.7l.1akha. EaDcy 88 if IIOmebody in the GovernmeDt,pf India 
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could not manage such a retrenchment sitting in the office of the Railway 
Depl1rtment here, and they had to bring out a man from Britain to etrectl 
An ellonmny of Hs. 7t lakhs at a cost of Rs. three lakhsl 

In the Punjab, in certain areas, people are used to have their pump. or 
tube wells at. a cost of Rs. 60 or Rs. 70 per pump, and the North Western 
'Railway, in order to provide water at flag stations to the railway staff 
consisting of thl"e9 or four persons, had to spend Rs. 1,200 each to have 
these tube wells. The Chief Engineer of the North WesteI'D Railway 
I1dmitted that the cost was Rs. 1,000, but the reason he put forward was 
thl1t they had to reach much lower depth. When the villagers get as good 
wuter from those pumps which cost Rs. 60 or 70 to put up, and wheu 
the Government officials, such as Bub-divisional officers, magistrates and 
others Ilre taking water from those wa.ter pumps, which only go 8 depth 
of 30 or 40 feet, what was the necessity for the railway to go 200 feet 
deep, except for the benefit of the engineers and the contractors, and ,to 
spend Rs. 1,000 on a tube well which ordinarily costs between Rs. 60 
and Rs. 701 

In these circumstances,' I think the Railway Board performs no useful 
function whatsoever except to act as a post office passing the deman_ 
of the Railway Ageuts to the Government of India. The Agents can ". 
well manage the railways and the Member for Railways can deal with the 
AgE'nts dirfwt wit.hout the use of the Railway ~oard, which eosts~,,_;such 
a huge sum, bllt exereises no control over the expenditure of the public 
money on such huge projects as bridges, etc. I would, therefore, suggest 
thA.t the demand should be reduced' to one rupee SQ as to refuse them 
Jlupplies. 

JIr. Preaident (The Honourable Sir Shanmu~am Chetty): Cut motion 
moved: 

"That tht'! demand nnd .. r the head 'Railway Hoard' be reduced to one rupee." 

Mr ••. Malwood Ahmad (Patna and Chota Nagpur cum Orissa: Muham-
madan): Sir, I oppose the motion moved by my Honourable fril'lnd. the 
Sardl!" Sahib. As 8 member of the Railway Standing Finance Committee, 
I 1hink mv Honourable friend is not just.ilied in moving this motion, .. 
he should ·realise that he himself haa pasaed this demand which he wants 
to be rejected now. 

Slrdar Barbllll 8tJICh Bn.r: I got these figures afterwards. 

Mr. K. Kuwood Ahmad: Whatever may be our grievances. whatever 
mav be the trouble, we must realise thn.t there must be some Central 
Authorit,· to co-ordinate the different railway syatema in. India. If thfI 
motion ~s ndoptl'd, whn.t will be the result 1 There will be no Rail\\-a:v 
Board. and it will not be possible for my Honourable friend!!, Sir JoaepJi 
BLore and Mr. P. R. Rau. to stand up here and give replies to our qUal-
tions. I think it is a wrong use of the convention for Members to give 
not,ice of sllch motions for refusal of supplies and get preference over 
others who want to ventilate their grievances against the railwaYIII before 
this House. It .~m not be possible for the Honourable Member to reply 
to thet'points which may b~ rnised from different. sides of the House in 
this f1oncct.ion. Certain aspects of the Rnilway Adminiatration have 'been 
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~ealt with by my Honournhle friend, anrl. on thoRe grlnmds he wanta to 
reject the demand for the Hailway Board. Bllt. here, Il-gain, I may say 
that a certain Member may want that the Railway Board should be abo-
'lilihed on account of inadequate Muslim reprnscntation, alnother Memhf.lr 
may say that on accolmt of the very unsatislaetory Sikh representation 
the Railway Board should be Ilbolished. Others will say that, on acconnt 
of there not having been a raised platform on a particular station, the 
'Railway Board should be abolished. If questions like this are raised, then 
how will it be possible for my Honourable friend, the Railway Member, 
to reply to all the points in this way? It is better that a particular policy 
is discussed in II. token cut, so that the Honourable Member may ·be in 
.a position to reply and place the whole facts before us. No doubt there 
are many grievances brought forward by my Honourable friend. I entirely 
.agree with him, so far as his fact. and arguments are concerned, and I hope 
'my Honourable friend sitting over there will consider them, but I oppose 
-the motion on a question of principle. In connection with the freii;'ht on 
agricultural produce, I feel very strongly that Government should do some-
thing. The cho.rgp. for carrying grain from one place to another is very 
nigh. I am very sorry I cannot place all the facta in this connection on 
the present occasion, because I have opposed this tactic of getting priority, 

'but .I intend mentioning them when the token cuts will oome. 
Sir, I oppose the motion. 

Kumar Qoplb Boman Boy (Surma Valley cum Shillong: Non-Muham-
madan): Sir, at the outset I should like to say a few words. I have 
very great respeot for the Member in charge personally, and I have also 
very great regard for the Members who sit opposite; but when I represent 
my cODstituenoy, I have no other alternative but to criticise them in the 
-strongest possible language and with all the emphasis that I can command. 

I moved in 1981 on the 25th of February a cut motion on the floor of 
"this House on the maladministration of the Assam-Bengal Railway, when 
I narrated in great length about the mismanagement that were indulged in, 
.and the .consequent inconveniences witnessed and experienced in the ASRam-
. Bengal Railway. In the middle of my speech, the then Speaker of the 
House, Sir Ibrahim Rahimtoola, remarked: 

"He baa made an overwhelmingly strong caBe for his motion. I hope the Honoa.-
.ble Member will be satisfied with the .treogth of the caN he baa put before tU 
BOIIIe.' , 

Tbe then Commerce and Railway Member, the Honourable Bir George 
"Rainy, said in reply: 

"At the aame time, the Hoaae woald be ungratefal to the Honourable the Mover 
if they dUl DOt deeire the GovernlJl8l1t moald pay attent.ioD to the various points be 
baa raiNd, and, in 10 far as he baa shown that. thinga are not entirely .. they should 
!be, to _ what can be done to make au impnmllll8D~" 

In another place he said: 
"I will certainly read hi. speech carefully and _ what can be done. I thiall: 

~ne thing we might do. I do not think auy Member of the Railway Board baa 
IDapected the A_·Beuga! Railway, since Sir Austen Badow did 10 18 month. ago, 
ad, t.herefore, in the ordinary coane I t.hink it i. likely th.,. anI! of the Members 
of t.he Railway Board will be going tbere before long, and tftat would be a Rood 
opportunity to look iato tbe various pointa which have bMa raiaed and to He whet.her 
Mytbia, can ·M d_." , 
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In conclusion, he laid: 
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"I hope my Honourable friend, the Mover, will be latiafied that we will look in ... 
the points he hu raised and see what we can do." 

I, on the assurance of the Honourable the Railway Member, withdrew 
my motion, and thought there was really something in the mind of the 
Honourable Member to do for Ufl behind his assurance. Sir, this was not 
the first time that I ventilattld my grievances on the Assam-Bengal 
Railway.' . 

On the l~th of March, 1980, on the floor of the Assam Legislative 
'Coundl, I mOTecl the following Re~lution: I 
, .. ' ,.' : , II 

"This Council recommend. to the Government that. immediate step. be taken tAt 
urge on the authorities concerned to make the followinf improvements for the COIl-
venience and Bafet.y of the pa8l8ngerB in the .A!aaam-Benga Railway and for the geneial 
public: . , 

, " 

'(a) That raised platforms under proper sheds be constructed at. all the atatioq. 
,in the AlIam·Bengal Railway. , ' 

(b) That faciliti81 be provided for tbe p&IIII8ngera while travelling by traias in tIrja 
Auam·Bengal Railway to have their meals and baths at proper times. ' 

(e) That. the ABelm-Benpl Railway Company be uked to introduce the system of 
illUing ordinary and week-end return' ticket.. to all clu_ of paBl8IIgera aa are prevaleat 
in other railway .. 

(Ii) That the A8I&DI·Bengal Railway linee be proteeted bY' ptoper fenciq \0 avoid 
accidenta'... . .. 

The Honourable Member in charge of R.wways in ASSAm, Maulvi Saiyid 
Sir Muhammad Saa.dulla., said in the beginning of his reply: 

"But we in the Publie Works Depart.ment. had tojlrot.e., to the Legislative De~ 
ment., and whether this was pointed out to His Excellency, I do not know. We 
did protelt to the Legialative Department. The Resolution haa, however, btlll1l 
admitted. Under deftnite inatraotiOhs from the Government of India, we the Gavei'd-
ment Members CBBlJot dilOuss this ReIolution. All tbat I can, therefore, 1&1 11, 
that if there i. any discussion over t.bia que.tion b, nOll-oflicial Members" 1 ~ 
submit the proceedings of the dilOuuions to the Government of India, who lliay plaCe 
it before the Railway Board for any action they may oonaider nec8laary." 

In another I)lace, he said: 
"A~ l'.id'before, if:there: ia .. ~.diI01lIIiOD o~ this .u~~t. _d Ho-:aOlll'e.b~lIe!hber. 

want to put forth any of their grlevancea IIgalUst. the Rallw_y, I will duly aend ~ 
proceedings to tbe Government of India for any action they think proper." . 

To this the Speaker of the Aslam Council, the Honourable Mauhi 
Faimur Ali, aaid: 

"I have made a statement on the point raised by the HonQurable the Judicial 
:Member that althou~h this is a Central luhiect, Rule 2Z d_ not em~ me ., 
di...uow any Resolution which may be oonsidered by the Government either to be 
detrimental to the publie interest or which relates to a subject which il not. the 
primary concern of the Local Government. Acoordingly, if there be all]' local Fev ... 
and the Reaolutiou be in order, although it il a Central lubject, I admit it..' .~ . . , 

·1 think the Kouse will be interested to hear what the then" Vice-PreII-
dirllt of f:.l:Je Executive Council, the Honourable the Finance Melllller:,qf 



Assam, the Honourable Mr. A. W. Botham, eaidin connection with thia 
.Resolution; 

"Perbapa I may intervene for ODe mamat. Sir. I· think my BO_fable colleape', 
poaition is not 10 much that the matter ehould ndt be diecaned iii thill Council, the 
matter is one which might have beea disanow~ by His Excellency, but the ReIo1a-
tion has not bee~ dillllllowed by His Excellency, and, so far Ii I can lee, there • 
. 1lat.bii1g fD pftlveDt it being ciilClliaM in tbil (",(Iuncil. BlIt what my lIonourable· 
colleague IlaYS is, what he conliders. to be the OOI'rect attitude of the Local GovernmeD. 
in tho diacus8ion. That is to say, he is unable to take Illy active pan in the die-
cDssion, but he is prepared to forward the diacussion to the Central Government for' 
aocb action .. tbey may t.hink fit." , 
, 'The Resolution WIlS pUt and adopted. So, Sir, it i!" obvious that 'the 
Resolution moved in tbe Assam Legislative Council w~s also iorwa~ded by 
the Member in charge to the Railway .Board. as mentioned. by:. the MeIQ,ber 
in charge in his speech. 'Hence, I.think. I should ,not labour much to, 
prove that the griennces in the AMam-Bengal Railway which _ the· 
Assamese do suffet reached the, ears of th~ RaiJway .:Soard in 1980 and are-
still reBching. . .'., .. 

A perusal of the debates that took P~DQ.'~~te on the floor ef 
the Assam Legislative Council by various Members from various parts of' 
Assam will bear me out as to the seriOUSness of the jnconveniences that, 
are felt by the inhabitants of the Assam Province. Sir, in 1981, ~'hUe' 
discussing the Railway Budget on the Demands of the Ro.ilwuys, I tabled, 
a few cut motions tQ ventilate the ~ievances. on tl:le Boor of this HQuse, • 

. til the fnftllba,. pUblio on the Aiaam-Benga! Railway ,in the Province of: 
Assam, "i •. ; , , 

(1) Thab the demand under the head 'Railway Board' (pageal.2) lie-
reduoed bI RI. 100. (MuadminilltratioD of the AIBBUl-Benpl. 
Bailway.) 

(2) That the demand under the head 'Companie. anel Indian State.· 
Share of Burplu. Proftteand Net Earnings (page 26)' be 
reduced by Re. 1.' (New Introduction of First and Second 

. Clal8 Return Farea in the A·.-B. Railway while p ....... 
travel only on the ABsam-Bengal Bailway.) . 

(8) That the demand under the head 'New Construction (page 27) 
be reduced by Re.· 1.' (Becklesll Managements of the AIaa-
Bengal Railway in the newly constructed lines. ) 

All these cut motions appeared in the printed list, and I n[JI pretty' 
·.ur'e· that ~piet ,of t.~ HAts, 8180 reaa-bed the Members of' the' Rai1wRY 
Board. Hence notices for redrell of grievances have .1., not escaped their 
notice in 1988. Unfortunately, Sir, I had not the chance of moving this 
"lit motion ... the diaouasioD oould not reach the Dumber. Despairingol 
ventilating the grievanoes by • cut 'motion, I tabled . the fol~g Resolu-
"an on the 26th of February 1938: ' , 

"That this .Aelembly recommend. to. t.he Governor General in Council that imme-
diate and adequate step. be taft.. by the Bail way Board to redrea tbe Yarioaa, 
irievauCII of the general tra .. lling public, partioaJarly of .A.am, while travelling b7 
.~bo _Auam Bqal Baihra1." , ' 

The Resolutioll' I1ppeared in, the Ii.t and. that certainly reached the 
Memho1'8 of the R411way Boord. And, they aurely realir;ed that I tabled 
the Resolution to venti18te the gri~ees on the 800" of the Assembly_ 
,~o the~ c~no.~.t ~ de~y ,~~ ~~ledge ot the ~solutlOD, but, ~rtuna.~ .. 
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~n the non-official day, my Resolution was not reached, and hence I did 
nQ.t get a chance of moving it. Then I tabled the saml! Resolution for 
the Simla Session on the 6th of April, 1938. The Resolution appeared 
ih the list, and, Sir, you very kindly called me a few minut,es before the 
,bembly was going to be adjoumed for the day. I could not finish my 
apeach on the narration of the grievances in Simla. Sir, you very kindly 
allowed me to continue till the next non·officia.l day in New Delhi. On 
the sotlt of January last, I got the chance of moving the Resolution here, "na here too I could not finish the narration of all the grievances, as time 
limit was over, and so I had to con(llude in the half way. Perhaps the 
grieva.nces I then narrated while moving my Resolution are still nesh in 
the minds of the Honourable Members of the House. I myself, with 
the mhabitants of ABsam, are highly grateful to the Honourable Members 

,of the House for giving my Resolution their kind and sympathetic support, 
'but I have got something to say regarding the softness of reply which the 
Honourable the Member in charge of the Railways gave, in reply to my 
.. peach. Sir, in the beginning he had also to confess: 

"I mUlt first exprel8 my satisfaction that the chance of the ballot baa enabled 
'2IIy Honourable friend to move his motion. I have known that for many long month8 
he has borne the burden of hiB many grievances. but. 'not until I heard his full 

'4Xpoaition of them, did I realise what their extent 'really was. II 

However, I am thankful to him for acknowledging .t.hat I have been 
barking, since 1930, on the floors of the Legislatures of Shillong, Simla 
and New Delhi. The first point which the Honourable Member for Rail-
·'Ways has dealt with in his speech is the "Raifled Platforms". The Honour-
'able Member has sympathised with me, but as usual thRt sympathy 
vanished, rather evaporated on the plea of "Scarcity of Money". (Laughter.) 
,Perhaps the Honourable Members would do well to remember what I 
aaid in my speech regarding the Platforms. The exact words, Sir, wcre: 

"The Agent told me that owing to the scarcity of funds the question of raised 
·plat.forms eould not be considered. I requested him to proC"eed witll the works 
pdually, though not all at a time in one or two stations every year. He told me if 
I remember aright, hi. wordinp, 'Blue Pencil' would go in Delhi. and Simla from. 

ODe end of the paper to another straight off if he propOsed. any expenditure on the 
-n.Yed. platform question, while, Bir, for the oonvenience of the pauengerl to 
construct raised platform. in one or two stations may mean a nominal expendit11l'8 of 
BI. l.000 to RI. 2,000 only." 

But the HOllOurable Member in charge of t.he Railways has not said how 
much he has sanctioned for electric installation at the Badarpur Junction. 
'The Honourable Member has cited instances of Paris, Lyons and Nord. He 
tOan quite draw n simile with the Shahara Desert even, while drawing the 
"imile, perhaps the Honourable Member forgets that Assam is not Paris. 
(Hear, hear.) The rainy season in Assam exists for about eight months in 
~e year and the average rain fall is more than 240'" to 250", and in A8Bam 
lies Cherapunji which is famous for the greatest rain fall in the world. 
-(Hear, hear.) Perhaps he forgets that in ABsam women folkB cover their 
body anyhow by a cotton dhoti of 9 to 10 cubits only and in Paris, Lyons 
and Nord. the ladies do ride on horse baclt., (Laughter ,and hesr, hear.) 
'If he would have taken all theae facts into oonsiderBtion, then he could 
"have imagined th~ miserable plight of .... passe1',lger ~ 8 mUd.dy uncovered 
platform and that .,J.so when there are mcesaaDt rams. The Honourable 
Kember ,..ad not the heart to refuse "Electric installation in a sLation where 
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there is no train in the uight" in these days of financial Itringency. But he 
is at a loss to find a remedy for the convenience of the travelling publio. 
This is how the Members in tbe Treasury Benches do respond t.() the necessi-
ties of the country. Sir, as regards silting of the Chorgola, the Honourable 
Member in oharge of the Railways says: 

··If my Honourable friend can place before me definite evidaoce to show that. the 
silting up of these Valleys i. definitely due to the bridges in qOeltiOll, we IhaU 
certainly look into the mat.ter." 

Sir, I have dealt with this exhaustively in my cut motion in the year 
1931 and I have placed all album which the Honourable M~ber may find 
in the Library of the House. (Hear, bear.) As a result of that, discus-
sion, the question was raised during my interview with the Agent· of the 
Assam-Bengal Railway at Chittagong, and I have quoted the reply of the. 
Chief Engineer's letter in my apeeoh of the 7th September, 1938, at Simla. 

Mr. Pruldent (The Honourable Sir Shanmukham Chetty): Order, order~ 
'rhe Honourable Member must finish his speeoh in a minute. He will, 
get another chanoe later Oll. 

Jtumar Goplb BoIDOll BoJ: The wording of the Chief Engineer's letter 
may be repeated here for refreahiDg the memory of the Honourable Member: 

"Alleged .Uting of the Long-.. i snd Chorl0la, Your letter No. 1'../337, dated ~ 
Aoguat, 1931. The bed of the Longai at t.he main tine bridge baa a greater average 
depth now t.han when the bridp wu built.. The Chol"llOli. dou ahow lOme ailtilll 
which is due to nat.ural caUIeS and not to the bridge. 1'he Chorgola i. not a vW7 
aciive river and there have been complaint. aboot it, deterioration up the valley for 
many yeara. In the 1929 flood, there wu no appreciable currem, and pract.lca1ly ftl1l. 
water uuder the hridge, t.hf' diacharge paNing by the PuallllloJ'a Brid,e to the Longal 

aDd a similar atate of aflaira exi,ted in tho 1916 liood. UDder theae, condit.ioDit 
some silting ia to be expected." 

And r hardly require to repeat the oriticism which I made on the Chiet 
Engineer's letter. Still the Honourable the Railway Member says: 

"If my Honourable friend can place before me definite erid8llce to show that til. 
silting up of th_ VAlleys is definitely du~ to bridgs is qaeet.ioD, we ahaU oerta1nl7-
look into the matter." 

I hav~ plaeed all the lao. which the Honourable Members oppo.ifle 
may gather from the prooeedingw bf the Assam Legislative Conncil Rnil the-
proceedings of the Assembly, 1981-84, and I'have narrated what the Chief 
Engineer said. Still the HODourable Member Bays that I am to pl!,ce 
definite evidence before him. SIr, what more definite evidenoe I caD ptllce 
before the House or belore the Honourable Member" Inundation by flood' 
of the Chorgols Valley is not thougbt to be a serious cautle for Government 
investigation, but it is my duty to put de6nite proofs, aDd if I am able 
to proVe the faots, then he will only look into the matter, but he does not 
My that he will remove the srievancetl. This is wbat is called' the official 
jugglery of words. Under the circumstances, with these few words, I 
support the motion. 

1Ir. B. Mudd. (Bengal: Europea'D): Sir, I bad not intended to take ant 
part in this debate, but the spectacle of the "starving" Member from A8I&Dl 
atruggling to find raised platforma and his eloquen~ on that lubi_ 
~()ved me to ~tervene, beca~ I, do lmo .. IOmething about ~e ~: 
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'Bengal Railway. For ~ 'nuDlber of yea.'l'I1 palt I have travelled there on 
'various occasions. Many of my friends bave also travelled there often 
and have told me stories about that railway. I admit ,thlllt it haa ita 
defects, very few railways have not, but I have travelled on railways 
'where the trains have been even slower and where, I think, there harve 
'hen quite as many grievances as my Honourable friend has produced. 
I think perhaps that in these days one has to be thankful for small 
mercies, and it may cheer him up a little if I tell him a story of the 
Assam Bengal Railway some years ago. A cousin of mine had been doing 

:S fairly extensive tour round t~a estates and one moming he was landed 
at a station on the hill section of that railway not very long after it 
had been opened. He was in a district where motor cars in those days 
'were unknown, there being ,no roads over which they could travel. Hav-
ing waited at the station .for some time, which consisted of one small 
grass hut and no platform, either raised or otherwise, he thought he would 
find out how the train was running. So he went up tc, the one and, only 
official who was tltation-master, ticket-collector and ,evet'ything else. Be 
'said: "Babu, is the train running up to titrie today?" The reply that 
he got was rather startling. "Oh, Bir," he said, "yesterday's train not 
inyet,Sir." (Laughter.) He had tQ wa~ lot miles along, thealeepers 
'before he could get any food., shelter' at 'all'ytbing 'else.' I hope my HOD.-
,o:urable friend will te.ke comfort frem that, and realise that perhaps the 
Bailway Board is not quite as useless ashe makes it out to be. 

There is only one other point on which I should like to touch, 'and 
'that is the remarks made by the first speaker on the subject of the Har-
,dinge Bridge. I do not know whether he has ever erossed that bridp 
by t,rain. 1 should rather imagine from his remarks that he has not. 
But I do think that his remarks are entirely unjustified. To my mind, 
that bridge ought to be looked upon as one of the outstanding contribu-
ijons of recent years to the amenities of the traveUing public. I have 
no doubt that a number of my friends from Bengal will remember the 
old days when you went in 0. train to the edge of the river; you got out 
at some awkward hour of the night or morning and got into a steamer, 
and, after having a couple of houl'lJ' delay, you were ferried across the 
river and then got out again alDd got into another train and continued 
your journey. It was bad enough cof.ng north, . but it ..... :wane going 
:soutb, when you usually had to turn 0"\ about 4 o'clock in the morning. 
Now you oan get into the train and go comfortably on the broad gause 
the whole way from CalcuttIJ right up to Biliguri at the foot of the mn.. 
I think tha.-t the bridge is not only a great oontribution to the amenities 
-of the travelling publie, but it is an engineering feat of whick' India may 
well be proud, for it is certainly one of the big bridges of the. WOI'ld. To 
'belittle the efforte, the knowledge and the akiU of the enpers who bullt 
bhu.t bridge in the way that the Honourable Member Sirdar Harbana. 
'Singh Brar did, ie, I think, to do tbem jp;eat inj.us.tice. ',Tb~ 'act thai. 
further money has to be spent on protection work. imd' riot On the bridge 
itself seems to me to be no reflection whatever on the original builders. 
Unlike my friend, Mr. B. Das, I cannot claim to be an engineer or evcn 
~ have a'D.y engineering experienoe, but to the ordinary layman kaveUing 
~cross that bridge it seemed that it was alml)8t unnecessary to put suoh 
''')laborate and len,thy protection works on either side of that bridge to 
proteot it against ~he riTer. Experience, however, has p~ved 'that it was 
juat the qtber way. But I do rebut the BuggeitiOD, which I consicl .. 
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most unjust, tha.t there was any fault on the pan of t.De engiuera ia·the 
building of that bridge and ,that this extra expenditure, which has got. to 
be' incurred now, can in any way be attributed to them. 1 most strongly 
oppose the motion. 

Mr. Uppt Saheb Bahadar (Welt Coast and Nilgiria: Muhammadan)~ 
Sir, I rise to support the motion. At the same time, I wish to Police 
before the Assembly our grievances regarding the South Indian Bailwa,. 
which escaped even the lashe. of my Honourable friend and DeplltJ 
Leader, Diwan Bahadur Ramaswami Mudlllliar. When he spoke abou. 
the Madras and Southern Mahratta Railway, I thought he would aleo 
:88y something &'bout the inconvenience felt by the P8118eD8er8 on the 
'South Indian Railway. Sir, you know that in the upper claasea the,. 
l1ave introduced a certain kind of pump. When we come from Madras to 
Delhi, we find it difficult tc pump out water from those pumps. When I 
travelled from Simla, there.,.... a family trlWelling in the same com-
partment as myself. The male member of the family was an old man. 
He wanted to use tbe bath room. 80 he went into the bath room, and, 
after some time, he ca.me ou1l of it,' and was standing. We did not know 
each other. He was also from .M~labar and was standing rather perplexed. 
I asked what was the matter with him. He aald: "There is no water, 
and I want water." r went to help him" and what I fourid was that the 
pump was out of order. So he had to remain without water. till we 
reacihed Podanur and then I GOmplained to the Station )fasfier about, it, 
who·lI6nt a mechanic Ilr an engineer to repllJr 1t. Laat time, when I 
was coming to Delhi, I was joined by some other Menlla lilt Calioot ariel 
we .lso had somE' of your fnenci~ including Mr .. Venkataram Iyengar of 
Coimhatore in the same compartment. We were taking oUr meals, and I 
wanted water to wa.h my banda. But the ,pump " .. DOt workiug again. 
I complained to a railway servant .,. Shol'BllUl';' :1 aaw 80me people 
going in, who, after some time went out. I BIked them whether the 
pump was set right, and they said ~hat it would not be lWailable till 
we reached the next station. The Dext station was Ottapalan where the 
train stops only for B short time. Then I called the guard who said that 
we would get water at Olavakote. I told him I had taken my meals and 
I had tOW8ah myhandB. Then, after 8 distance of 80 milu, the train 
J!eachedOiavakote, and he said "this is no watering station and then we 
had to run from OlaTakote ~ PodanUl. anotber 80 miles. Then .. 
mechanic came and repaired the "p. But after the train moved, when 
I went inside the bath room for water, I saw that there WBII no water, 
because the tap wa. left open by the mechanic and 80 all the w&tier had 
run out. I understand that you, Sir, had ODCl8 complaiDed about thia 
pump. I submit that there is no tleceBBity to introduce such a system in 
the upper cl8BB carriages in the S.I.R .• especially in the broad gauJe, 
where there is not any scarcity of water. At least my district contaIns 
plenty of water and there are also· big irrigation woriuJ COIUItrueW by the 
Madras Government along the line. What i. the necesaity for luch a 
pump in the highw clUII8B whila in the third clau compartment there ia 
the ordinary tap. 

The other point 'lbOllt which I should like to draw the attention of the 
Rouse is that th3 beds in the second cia. compartments aTe very bad. 
The material with which tJl( beds are at.utfed come out and there are .. 
tot of. bugs in the compartment. . The S.I.R. Administration do not care 
to keep the carriages clean. During the rainy BeBllOn moat of the thfrcl 
claa& and even the second clasl compartments that run in ~ are' 
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leaky. The S.I.R. do not seem to care for the convenience of the p ... 
sengers, but they are careful to bury the capital under the earth. The-
S.I.R. Administration have remodelled a station like Erode. which loob 
s very desolate place. 'fhere is no use of spending lakha of rupees in 
underground PBSt!l1gE:,B, etc., at such a station, simply because it is .., 
junotion from Trichy to Malabar. When we ask for necessities, the rall·, 
w.ay says that it has no money. For the last 20 years we have been de-
manding an overbridge on the Calicut level crossing. The train pB'8S88 
through the most crowded part of t.he city and the gates are closed very 
often· for 15 minutes when the trains pass through the gates and shunting 
takes pluce. My Honoura.ble friend, Mr. Thampan, WS'S also crying for: 
some modification of the level crossing at Olavakote, but the S.I.R. had: 
no money; on the other hand, they would remodel any station by dig~ 
lot of capital, that will not pay, into the emh. So. I support tJWt. 
motion. 

:Mr. Muhammad YamlD Khan: Sir, my justification in rising to take 
part in this discussion is simply because I had promised to my Honour-
able friend, Kumar Gopika Romon Roy. that I would spew on this-
J)lOi;ion., As far as his grievancEls are concerned, we have got full sym~ 
pathy, and. I ,should like that the Honourable the Commerce Member-
should take note of all the' grievances which he has mentioned in the half 
of his speech. I presume ,that he would have made a longer speech bufl 
for the fact that l1e had no time. H the Honourable the Commerce Mem-
l)er ,will go through the typed pages which Kumar Gopika Romon Roy, ha~' 
in his possession, 1 think he will be quite satisfied. • 

As flllr as the motion is concerned. I must congratulate my Honourable· 
friend; Mr. Maswood Ahmad, for making a very sensible speech tod.y' 
and in fact that was the most sensible speech that I ever heard him-
make in thil House. Ris speech was really to the point, and I support 
the contention that it is not right and proper that a Member of the 
Standing Finance Committee, when he eit" up in the Finance Commit-
tee and allows all the expenditure that he does in that Committee. and 
then that he should ce.me to this HOUle and say that the grant in respectl 
of the Railway Board should be reduced to one rupee. He wants to re-
fuse what he had alrea'l:iy sanctioned in the Finance Oommittee. If the-
idea of my Honourable friend had been that he wanted to raise a parti. 
cular issue and if he wanted to discus!! a matter of policy, then his motion 
ought to have been thMi the grant should be reduced by one rupee and 
not that the grant should be reduced to one rupee. 

JIr. M ... wood Ahmad: Then he w.:luld not have got priority fm' 
hie motion. 

Mr. Muhammad YamlD ![haD: If the idea is to get priority. then I 
CRn only Bay th!\t it is not trl'llting the House properly. The House 
would conBider itself to have been treated properly if the Honounuble 
Member had come before the House in an Ollen manner and nlaeed his 
grievances before the House. No Honourable Member sbould come to, 
this House in a round-about manner just to get a priority and put hia, 
grievances. becauRe it would be very difficult for the House to come to, 
any eoncluaion. That is why I congratulate my Honourable friend. Mr .. 
MaRWood· Ahmad.· 'for giving a lead to this Bouse and making that vWJ 
Isnsible ~r,eeeh. 
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My Honourable friend, Sirdar Harbans Singh Bra.r, has urged some of 
his grievances which I think have got no connection with the it.ailwe.y 
Board. He has got some grievance against a particular line of railway, 
but that grievance would come under a different category. If my Hon-
our8lble friend wanted to raise this issue, he ought to have done so by It 
rupee cut. But to say that the Railway Board should' not emt 8!ld that. 
the Railway Board should be abolished, because some trains are not run-
ning at the proper time and that there are sOIl!e grievances in the time 
table and in thE: schedule of trains, I should say that these have got. 
nothing to do with the Railway Board. I think it is a mere W8lte' of 
time of the House if we bring forward motions of this kind before the 
House, and I als(l say that it is not properly treating the House if we 
spend any more time in discussing this motion. With theae words, I 
oppose the motion. 

Mr. Amar Ba\h DuU (Burdwan Division: Non-Muhammadan Rural)~ 
3 .. I was almost being converted by my Honourable friend, Mr • 

• 11. Maswood .Ahmad, about the unreasonableness of this motion, 
but when I heard the eloquent speech of my Honourable friend from 
Assam, I was convinced that I had no other alternative but to support it. 
His grievances muy be with respect to a pRrticular railway about the 
raising of platforms and the removal of a platform from a particular place 
where there is danger of life to human beings from, as he haa been pleased 
to say in one of his speeches, the King of the Forests. All these things are 
not to be trifled with, 6nd if my Honourable friend, after strenuous efforts 
of half R dozen years, hoth here and at Simla and also in tbe. heights of 
Shillong, has not been able to get bis grievances redressed, then certainly 
it is our bounden duty, as his colleagues, to support him. But I must say 
that. the poor Railway Bm.rd should not have been reduced to three pies 
only. 

Kumar Gopika Romon Roy: It is rupee one now. 

Mr . .&mar'lfath Dutt: Even then, if we look at the number of oflicel'8 
in the Railway Board. I think Re. 1 will Dot be sufficient to keep up these 
officers, and they must at least have a morsel of food and a loin cloth to 
we6.r for the whole year. 

The Honourable Sir JOIIph Bhore: Sir, may I explain to my Honour~ 
able friend that the officers are quite safe, because their salaries are non-
voted? It is only the clerks who will be affected. 

Mr. Amar Bath Dutt: I am greatly relieved to hear that the officers 
Me quite safe. Then, it is Mr. Joshi's clients who can do very well with 
a loin cloth and 8 morsel of rice. I really do not see how these specific 
grievances can come under this head. But as I find several Members 
rising up and narrating their own grievances with regard to particular 
railways as was done by my friend, Mr. Uppi Saheb, I think I may also 
be permitted to bring before this House the grievnnces of a particular rail· 
way in which the Government also are interested,-I mean the Baukura 
Damodar River Railway. It runs through a tr6'et of country which was 
mentioned by Megasthenes as being the earliest and highly civilised in 
the whole of Northern India, a tract which was known by tbe name of 
Gupridea. The line has been constructed up to a vill~ which is of no 
importance commercially or otherwise and it bas been left there. After 
. that, there is mBl'IIby land for miles and miles, and then comea th" great 

c • 
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. .river Damod8ll',. and. yoo halve t,o.go about 10 or '1.2 miles over these marshy 
·.lands: '!'hen, 'f~ou erOB8 the rIver Damodar, you can, after a 'few miles, 
. ~t ~Iilher the mationof TaTn'keghwar or Champadanga or Bl1l'dwan. If this 
iJ.lDe h1!ld 'been 11uken 1.11" to Burdwan and connected with the sub·divisional 
tmvnaf l\!'ftmbagh, there would have been some justification for it, and 
tlnere 'Would have been more traffic than we are having. Remember, Sir, 
1lla't Government gave a guarantee ~f four per cent. to this railway. 

lIr. 1'. K. Rau (Finr.ncie.l.Commissioner, RaIlways): 3i per ccnt. 

Mr . .Amar Bath Butt: I stand corrected. But it does not yield a divi-
dend of even two per cent. and Government have to bear the lo'ss all along. 
This matter has been. brought to the notice of the Railway Board, and 
I hope some steps WIll be taken in the nel1T future 80 that the Central 
Revenues may not suffer in the way it has been suffering. In thiR connec· 
tion, ona other thing oocurJjJ to me. I find in a book, which was 'with Sir 
Darcy Lindsay, mention of a particular road from Burdwan to ,Tehanabad, 
i.e., Arambagh, and it crosses the Bankura Damodar River Railway at a 
partieular station called Sehars.. Sir, YO,u will find bullock carts and motors 
paBsing on the road near this line and the management of this Bankura 
Damodar River Railway is so bad that people never take to it. They send 
thcir goods in bullock carts or motor lorries and avoid this line. Then the 
treatment of the railway employees to the passengers has been such that 
in most villages they are. inclined to boycott this line altogether. If my 
Honuurable friend, the Member in charge. will call for the papers, he 
will find many criminal C6;ses have cropped up between the employees 
of the railway and the travelling public. Even in big railwaYR like the 
East Indian and other railways, you hardly hear of assaults and crimiDl~'l 
cases between the railway employees and the travelling public. But, in 
this small line of 60 miles, several cases hr.'VB occurred in the last few years 
between the omployeos and the public. This line is wholly mismanaged, 
and, therefore, Government have to suffer a loss to make up the dividend of 
3, }ler cent. But why should the Central Revenues suffer in this way? 
If they take statistics, they will find th!l.t, if this line is connected either 
with Burdwan or TarakeswfiT or Arambagh, it may be made paying, because 
these are trade centres, and Oourts of justice are located where people have 
to frequent; bllt no one will care to go t{) the village of Raynagar from 
Bankura except a few who may h6.'Ve relatives living on that line. They 
can tap such places of pilgrimage as the birthplace of Ramkrishna Para-
mahansa and the birthplr.'Ce of Kavilmnlmn, the great,est poet of Bengal. 
Then, again, there is the birthplace of Ruja Ram Mohan Roy, the founder 
of the Bruhmo Samaj and a place of pilgrimage for Brahmos. :rhese. pl~ces 
(Ian be tapped if they extend the line to Arambagh. As I saId, thIS hne, 
which has bel:'n stopped at a certain place, does not serve the purp~se for 
which there might have been some justificfi.tion in those days when It was 
constructed. This tract of country being the oldest, civilis~d one in Northe~ 
India and the birthplace of so many famous men, both m the 18th and .m 
the 19th oentury, it is the bounden duty of the Go~ernm~nt to ~xt.end It. 
Then, again, there is in this tract the goddess Kah o!. TIrol whIch ~ures 
insanity. (Lnughter.) (Some Honourable Member.: Send the Ra~lw&y 
Board there. ") .It mc.! be necessary t,o send many people t?ere, the Railway 
Board a8 well ·as Honourable Members from some Provmoel! who ·ma.rry 
very If,'.:e (Laughter.) So my submission is that the management of 

. thiB .p~rticular railway line should be inquired into, 110 that in "future 
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criminal cases may not crop up between the travelling pubUc and the, 
.mployeee of the railway. It is also a line whioh, by an extension of 20 
miles, may be made paying so that the Central Revenues mal not sutIe,... 

One more thing. I was thinking the other day ",hen I had occasion 
to go to the Railw&.y Station at Delhi IIond I was told that Bl.l racial dia· 
erimination had been abolished: but, in the matter of latrines, I found in 
'one place it was put up "Europeans" and in anotiler Place "Indians", 
This discrimination ought not to exist. I am an Indian and I \'I'&.9 dreued 
as an Indian, and, of course, my self-respect did not allow me ~ enter the 
place: I think even my gallant friend, Colonel Gidney, would not have 
entered that place, and be would have hlOd to use· the Indian latrine in 
the same way as ordinary dhoti-wearing Indians like Mr. Yibra and MJo, 
Lahiri Chaudhury do. I beg to submit that all these distinotions should be 
<lone away with. These are grievances no doubt, but tha.t does not 
eDtitie us to say that the Railway Board should be abolished; and con-
sidering that the salaries of the higher officers are safe, whom are you 
going to abolish? It is only my friend~ Mr. Joshi's clients. With those 
words, I do not know whether I should support' or oppose the motion, 

Some HODOurable .am.ben: The question may now be put. 
Kr. PNlI4en' (The Honour&.ble Sir Shanmukham Chatty): The ques-

tion is: 
"That the quostioD be DOW put. II 

The motion was adopted. 
Kr. Pres1dent (The Honourable Sir Shanmukham Chetty): The quea-

tion is: 
"That the demand under the head 'Bailway Board' be reclueed to onl rup ... II 
The motion was negatived. 

MllIllim RepTeBentation in Railwn,y 8,,,,io, •. 
Mr ........ ood Ahmad: S~, I move: 
"That the demand under the head 'RaUway Board' be reduced by BI. 100."-

(MDllim Representation in Railw.y Bervicee.) 

In moving this cut it is my intention to repeat the old story which has 
thrice been told on the floor of the House in the life of this Assembly. 
This is, therefore, the fourth time that I am repeating it. Certain friendl 
may say what is the use of telling the same story again and again: but 
there is a verse in Persian-I am sorry my Honourable friend, Sir Jamel 
Crerar, is not here, otherwise he would have appreciated it: 

"Ta:a lellahi dQ8htan gar dallhAoi .ina ra, 
GoAe gaAe bin "'an in PIIGe parina ra. 

-which means "n you want that the impression on your heart should not 
fade, go on reading again and again the story occasionally . . . • 

Kr.KulIammad YamtD Kh&D: "Of my love". 
Mr ••• IIuwood AIuDI4: Certainly my Honourable friend, Mr. YIUIlin 

Khan, loves the Treasury Benches: there is no doubt in it, (Laughter.) 
Sir, I think that just as the British polioy about Indi, '8 unch,anged; 

whether it is a Conservative Government, or a Labour· (Jovemment, or 
& Liberal Government, in tlte same way I find tW~' pol1of""ooOf .. "the 
Indian Government in connection wi~ MualUxt re~tiQQ m, U.e~~ 

• 09 • 
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services at least is the same, whether a European Member is in oharge of' 
the Department or an Indian Member is in charge. The other two reasons 
for telling. this story are that we want to inform the Government that we 
know where we stand, that we are aware of what is our percentage, and 

. that we understand their policy very well. Secondly, these stories are told 
to inform the Muslim community inside the House and outside as to what. 
their position is and what is the meaning of those promises which have 
been given by so many Honourable Members on the floor of this House. 
If you will see the Administration Report, you will find that the percent-
age of Muslim representation has been decreasing year by year, and I do· 
,Dot know what kind of dictionary is kept in the Railway Board in which 
the meaning of the word "increase" is found to be as follows: 

In 1980, the I~uropea.ns cum Anglo-Indians were 19,628 or 2'40 per' 
cent: the Hindus were 5,79,040 or 70'8 per cent; others were 
36,716 or 4'49 per cent; while the Muslims were 1,82,849 or' 
22'31 per cent. of a total of 8,17,738. 

In 1981, the Europeans cum A~glo-India.ns went up by '01, that is 
to 2·41 per cent, numbering 19,040, our Hindu friends 
became 70·86 .per cent. others became 4'6 per cent; while-
Muslims came down to 22'13 per cent numbering 1,72,975 
of a total of 7,81,859. 

This is the meaning of "increase" in the dictionary of the Railwa.y Board 
and this is the dictionary which Mr. K. M. Hassan consults for the mean-
ing of these words: 

In 1932, again, the Europeans cum Anglo-Indians went up to 2'47' 
per cent, numbering 18,102; our Hindu friends became 71·19-
per cent; others became 4'84 per cent, while Muslims came 
down to 21·56 per cent, numbering 1,55,876 of a total of 
7,81,979. 

Another increase is (decrease) in the third year, 
Now, I come to 1983, the fourth year, What happened? 

In 1938, Europeans and Anglo-Indians again went up to 2' 58 per 
cent; Hindus were 70·97 per cent; others became 5'06 per-
cent, while the Muslims again declined to 21' 52 per cent, 
numbering 1,85,969 out of 7,10,271. 

So, in these four years, year by year the percentage of the Muslim 
community has been decreasing in spite of so many promises by my 
Honourable friend, Sir George Rainy, whQ is not here, and my Honourable· 
friend, Sir Joseph Bhore. These figures have been published in the first 
paragraph of the chapter about staff; that is, of the services taken as 8 
whole: in this menial and subordinate gude services men have all been 
included. 

I now come to the question of the Honourable Member in charge him-
self. Regarding this I can say that in the history of the railways I do not, 
remember to have seen any Muslim having ever been in charge of the 
Railway Department. This post has always been occupied by our Don-
Mualim friends. I will suggest in this oonnection that the portfolios should 
be so distributed.·. . . . 

SIr ~ lllaaqlr (Bombay City: Non-Muhammadan Urban): How' 
many Ii:lCliaDI haT. helel this portfolio? 
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Kr. K. Kaswood Ahmad: I hope the reply to th!iot question will be 
lPven by my Honourable friend, Mr. Colvin, when he replies to my ques-
tion: I hope he will keep this question also in his mind. In my opinion, 
the portfolios should be so divided that all the communities should get a 
chance some time for working as a Member in each Department: a parti-
oCular portfolio should not be reserved for So particluar community for ever. 

AD Honourable Ilember: Which portfolio has been reserved for what 
oCOmmunity ? 

Kr. K. Iluwood .Ahmad: I think it should be given by rota.tion, one 
Hindu, one Muslim, one Christian, and'so on. I suggest definitely that the 
Members in charge of Departments should be of different communities on 
.different occasions. This is my suggestion to the Government. Now, Sir, 
I come to the Members of the Railway Board. 

Ilr. Gaya Pruad S~: Will my Honourable friend say what particular 
portfolio has been reserved for a member of any particular community? 

Kr. II. M .. wood Ahmad: I did not say that any particular portfolio 
bad been reserved for a member of any particular community. I said that 
Mussalmans have not got the portfolio of the Railway Department. Not a 
'Single M us salman has been made in charge of any Department 

Kr . ..Amar Bath Dutt: Neither a Hindu. 

Kr. II .... wood .Ahmad: Sir, I was mentioning that not a single 
Mussalman had ever been appointed as a Member of the Railway Board. 

Now, I come to the Railway Board. From the list you will find, Sir, 
that both Europeans and Hindus are represented there, while not a single 
Mussalman is found in the list of the Members of the Railway Board. In 
this connection I should like to point out that, now that the Statutory Rail-
way Board is going to be created in the near future, Honourable Members 
representing different communities have very wisely suggested that there 
should be at least two Muslim Members on that StlLtUtory Board, and I 
nm glad that my Hindu freinds huve, for tbe first time, shown to the public 
that it is not the Hindu community whieh stands in the way of Muslims. 
but it is the Europeans, and it is the Government" whieh stand in the way 
of Muslims. And, Sir, you will he surprised that the Whitehall authorities 
have very vehemently opposed the idea of having even two Muslim 
Members on the Statutory Uailway Board. The Government of India as 
well have vehemently opposed the recommendation. 

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty) 
vacated the Chair which was then occupied by Mr. Deputy President (Mr. 
Abdul Matin Chaudhury).] 

Sir, on behalf of my community I wish to bring to the notice of the 
-Government the fact that the entire Muslim community insist that two 
seats should be reserved by Statute for MU8sslmRns as hRS been recom-
mended by the Committee. 

Now, Sir, I turn to the Directorate. I find there are about five 
Directors in the Railway Board, and none of them is a MusB8lman. AU 
~he five Directors are DOD-Muslims. The Secretary in \he Railway Board 
IS a nOD-Muslim, aDd the AuistaDt Secretary il alao a Don-Mus~. Pett,' 
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jobs'like those of chapra"i. and bhistiu ate gi"Ven to }4uSlalmans in the-
Ra.iiway . Board,. and, only foUl' petty officers are found m the list of officers 
in the Raih ... y Bostd. Itt this connection at le8&t, the' Railway Board has. 
beClJ1'ne MU8Baltnan. As a Musslilmllln cannot have more than four wives, 
the Ra.ihtayBosrd do not think it proper to have more than four members, 
on their statI. My Honourable friends. Mr. Rau and Mr. Colvin, do not. 
want to have more than four ofticets on theft staff in t.he Railway BOald. 

Mr. S. O. JIItra (Chittagong and Rajshahi Divisions: Non-Muham. 
madan Rural): They should have eight. 

lit. M. :Man'ood Abmad: Then coming to staff, the' House will be-
surprised to hear that there are about 106 clerks in the Railway Board. 
Not oile of the Superintendents out of six is a. Mussa.lman. There ate' 
only three Assistants out of 27, six second grade clerks out of 45, and about. 
~leven third grade clerks and two out of 15 stenographers in the Railway 
BOlU'd. This is the condition of the Railway Bosrd. The whole system 
in the Railwav Board is very defective. The Secretarv or the head of the 
Branch calis by name certain perSOIlS to be taken in their branches. The 
result· is that, certain alerks who. were juniormost, men Who had worked 
for only two months in the office ha~e been promoted from third .division 
to the second divisiOOl, and many seniotm08t clerks in the third divisiou 
have not' got their chances 

Mr. Lalchllld Bavalral (Sind: Non-Mub.ammadan Rural); Where is 
Mr. Hassan then? 

Mr .•. IllawGOd Ahmad: Have they given any power to him? The 
reply is, none. 'Fhen, ali I have said, whether the Government is Oonser. 
va-tive or Liberal, the l'esult is the same for India. and the same is the case 
with regard to Muslim representation in the railway services-it may be 
Mr. Hassan or anybody else, we have to judge by the result. The result 
sho~s that our percentage has decreas~d, and in certain departments it is 
perfectl, hopeless as I have been shOWing. 

Now, Sit. I come to the gazet~ ranks. Up till now, not a sinsle 
MusBalman bas been appointed as Agent of any railway. Europeans &!lei 
my Hindu friend8 have got their abare, but there has not been a single 
MU88aIIJlan who has been appointed as Agent of IIny of the railways ia 
India . . . 

All BoDnra1lle ... ber: Who is the Indian Agent? 
Mr. Dtpu\J' Prellcllll\ (Mr. Abdul Matin Chaudhury): Order, Order . 
.Another BODOurable ... ber: Will the Honourable Member say who is. 

the Hindu Agent? 
. Mr. Depu\J' Prlldlen\ (~r. Abdul Matin Chaudhury): The ltonourable-

Member must be allowed to proceed with his speech without interruptions. 
Other Honourable Members will have their opportunity to. reply . 

. Mr ....... ood £hmad: Mr. Singh is the Hindu Agent on the E. B, 
Railway. Sir. in spite of numerous promise8, not a single Musaalman has-
been promoted to the post of Deputy Agent, and. in this connection, my 
friend, Mr. Mit1;a,. has also said that somet~g is l008e somewhere. 
(Laughter.) ThIS' IS the word used by my friend, and the Honourable-
Member in cbarge 9£ the railway staft could not explain certain super. 
IM!1Isiobs that had 'taken pl8C!e' last year. Itere dhis ipeeoh. I can read 
it·if neQeprY~ I Dallnol ...... the time aithe &UBe ... 



Kr. Deputy Prea1d811.t (Mr. Abdul MatiniCJ1audhuty): The &nOUlllble-
Member has got only three minutes mor~. 

Xl. II .• Iawood .Ahmad: I believe, Sir, that ·90 minutes win ~ 
allowed. . '.. . 

Kr. DepUy PreIIdeU ·(Mr. Abdul M.&t.i.n Chaudhury): Twenty minu.te.. 
have already passed. 

Xl .•. Kuwoo4 .Ah~: Then I would request yOU. to kindly give ~ 
another five minutes as was given to my friend, Raja Bahadur Kriahnama-
ch~. . 

I shan now taJr.e only two points regarding qualifications and IIllpeNessions. 
There are so many cues of aupereessions that different communities have 
supereeded my community,. and tha.t is very well known. With regard to. 
qualifications, it will be said that, qualified MUlisulmansare not available., 
hut here is a list and here is a letter from the Controller of Ruilway 
Accounts. and from iliia list the Hoose will find ibat ·m ·tha. 'AccOunts 
Branch there are 1,938 non-matrie Hindue. You will be surprised to know. 
Sir, that. even non-matrie Muslims were not available and only 189 were 
taken. I am ready to give' the same number of Mu&lim. grlidua_ if 
Government are ready to replace the non-matric Hindu clerks, and yet 
it i5 said that qualified Muualm&D8 are not available. When the question 
of appointing a Muslim comes in, all .,rts of difficulties are raised. but 
when the ques~ of appointing a· lIoD-Muelim comes ia, the questioned 
qualifications IlQes iDto the wasia paper balket. Now, I may point out. 
tkat when vacancies occur, they are never advertised,-pa.ts are rat.her 
created for men and not that men are searched for posts. This ia my deft· 
nite charge against the different departments in the Railway Board, and, in 
proof of that. I shall quote a letter which I have raceiTedkom fIDe RaIlway 
Clearing Accounts Offioe. This is what it says: 

"There llaft been no V_Dei. whlcb eoald ha~ IIeea advertind befora beiDI 
filled up." 

This is the exact wording of the letter I have got. This leUer fUlih8l' 
says this: 

"A.deqaat.e arran ........ exiat in ID.J oAee for the ..... ~ di..-l of &pJtIi-
catioD. for ~pointmeDt. UDd .. the. uraDplll8lll&e, ev~ ~OD ___ Ud. 
my perIOD&l ICl"Iltiny." 

Now, this is an ablurdity. You don't advert_ the pa.ts. Imd you 1111 
in all the T&e&llcie. younelf. because in this Inter it i. stated that there 
have been no vacancies wlUoh could have been advertiled before being 
filled ~p. This is a great absurdity . . . . 

Kr. P. B. Bau (FiDancial Commissioner, Railways): May I know from 
what document my Honourable friend is reading? 

Mr ••• JIuwood. .AIuDad: I am quoting from a letter which I have 
received from the Railway Clearing Accounts Office. No. E.-501MB. dated 
the 21st-22nd February. 1984. and if my Honourable friend desires it, J 
am prepared to place it on the table of ~e House. (The letiar was laid 
on the table of the House.) I very much desire that this letter should' be 
published· in the proceedings with my speech to show bow job. are created 
for relatives and friend. of officers. eo 
--~------ ---- .. - ... -----.-.-- -------- .. -------------- ... ----.----- ._.- -- ----
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·lMr.M: Mil.BwOod Ahmad.] 
With regard to efficiency, I shall only quote one instance and finish my 

ep.eech, .because· my time is very limited now. There is no machinery at 
all to show whether' 8 man is efficient or not. If t say tb&t my friend, 
Mr. Rau, or Mr. Colvin, is inefficient, who is going to challenge me? It 
is my whim. (Laughter.) It is the same case with regard to other officers. 
It is very eBSY for any Member to say that a particular man is efficient 
or that he is inefficient. I shall quote another case. Messrs. Kishorilal 
and Daulatram Narula were most efficient sub-heads in the time of 
Messrs. L. S. Deene and Sundaram, but, in the time of Mr. K. R. S. Rau, 
these people have been declared inefficient and reverted as clerks. This 
is an instance of efficiency. This is your efficiency. One Officer comes 
and says that a clerk is' efticient; another Officer comes the next day and 
says he is not efficient. Again, seniority lists are always changed. 
Questions after questions have been asked in this House on that . • • • 

JIr. nlPUtJ' PreIldIllt. (Mr. Abdul Matin Chaudhury): The Honourable 
Member must now conclude his speech. 

JIr ••• Kuwood Ahmad: I will not take more than two minutes. 
This is the seniority list for the 8rd May, and this is the seniority list for 
the 4th May, and you will find that a man who was 4th on the Srd May 
becomes 17th on the list of the 4th May, and the man who was 22nd was 
promoted to be the 1st. In order to save time, I lay these seniority lists 
on the table of the House*. I do not want to read the names therein. I 
want them to go into this debate in order to show how these things are done. 
With these words, I move my motion. 

Mr. DIpu'J Prllldlllt. (Mr. Abdul Matin Chaudhury): Cut motion 
moved: 

"That the demand under the head 'Railway Board' be reduced by RI. 100." 

Khan SabJb Shaikh I'ual Baq Plracha (North West Punjab: Muham-
madan): Sir, I thank you for giving me the opportunity of giving vent to 
my own feelings and the feelings of those whom I represent, on this very 
vital question of Muslim representation in railway Remces, which has been 
a long standing grievance of the Muslim community and has always been 
the subject of discussion in this House. Sir, the paucity of Muslims in 
railway services has become almost a chronic disease. The constant 
demand of the Mussalmans inside and outside the Legislature, the 
sympathetic replies of Railway Officers and the assurances of t.he Govern-
ment have not yet been materialised. The time honoured percentage of 
Muslims in milway services is not improved. According to the statements 
given on pages 57 and 58 of the Railway Board's Report for 1932-38, 
published a few days ago, there are at present on Indian railways only four 
per cent Muslim gazetted officers, and less than q per cent Muslim upper 
subordinates. 
. In paragraph 79, at page 59 of this Report, a statement is made to 
the effect that during the year 19S2-88 the difficult problem of representa. 
tion of minority communities in railway services continued to receive 
attention of the Government. I will ask my Honourable friend, the 

" Railway Member, to let me know whether this remarlf is serious or 
:·Vid'A~iz "A" priDted at. the mel of die clay'. debate&. 
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otherwise. Every year we draw ·the attention of the Railway· Board. to the 
Deed of inoreasing the percentage of Mussa1mans in servio~s, but the resulta 
are in the inverse proportion of our efforts. On the oocaSlon of the Budget 

debates, the Honourable the Railway Member and the Honourable the 
Financial Commissioner for Railways give assurances that they would 
pay special attention to the claims of the Muslims, but, inspite of suoh 
assuranoes, the position does not improve. 

I will start with the a88umption, Sir, that Muslims are inoluded among 
~e minorities, and if the Railway Board make a statemen\ that they have 
been giving their attention to the welfare of minorities, it should mean 
that Muslims have been getting some share of this attention. Let us now 
examine the statement of staff, given on page 51 of the Railway Board's 
Report for 1982-88, to find out the result of this oontinued attention to 
Muslims during the year. 

Before examining the figures for 1932-88, I will trouble the House with 
some statistics given on page 44 of the Railway Board's Report for 1981-82. 
-There was some retrenchment in that year and a large number of staff 
was turned out. The number of Muslim employees was reduced by 15,O(JO 
·during the year 1981-32. It was not unrp,asonable to expect that, in view 
of the paucity of Muslims in railway services, the retrenchment would 
·be taken as an opportunity to increase their proportion. The Railway 
Department ignored their pledges. They ignored the promise given by 
His Excellency the Viceroy to the Delhi Muslim Association that the 
proportion of Muslims would not be reduced. The Railway Department 
turned out 15,000 Muslims, while, according to the pre-retrenohment 
proportion, not more than 11,000 Muslims should have been discharged. 
We brought this glBIing injustice to the notice of the authoriti88. We 
'Shouted from house tops, that far from saving the Muslims from the axe, 
4,000 extra Muslims had been sent away. We brought this fact to the 
notice of His Excellency in a memorandum submitted to him. We lost 
no opportunity of reminding the authorities tha.t they owed it to the 
Muslim community to restore their jobs to these unfortunate 4,000. I have 
been shocked, Sir, to find from the Report for 1982-88 that 6,000 more 
Muslims have been reduced in this year. This reduction is again IDOre 
than the proportion of Muslims. Thus the year 1981-82 witnessed a 
reduction in the proportion of Muslims. In 1982--88, the same thing hal 
been repeated Bnd the ratio of Muslims has again been further reduced. 

Sir, the Government do what they want. Sikhs and Indian Christiana 
-each form only about one per cent of the population of this country. They 
are all'eadyoverrepresented in the railway services. The proportion of Sikha 
1s slightly more than their population ratio and the proportion of Indian 
Christians in railway services is double their population ratio in the country. 
Yet, during the ye81' 1932-33, the number of Sikhs was not reduced to the 
'Same extent 88 Muslims. There has beon a reduction of only 17(; Sikhs 
out of 8,767, which is two per cent. On the other hand, more than 5,000 
Muslims have been reduced out of 1,57,876, which is 8'16 per oent. Indian 
·Christians who hold twice as many jobs as they are entitled to on the 
population ratio have been increased by 8'16 per cent. Their number OIJ 
the l!Jt April, 1932, was 14,898. On the 8lat March, 1988, they numbered 
15,574. This leaves no doubt in one's mind that the policy wbich the 
{}overnment are following is this. They will increaso the numbers of 
Sikhs a~d Indian Christiana and other microscopic -minorities including 
Mualims, and. by QIu.bbing together. the ltatilW. of all ~t.i81 they 
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. [Kh&u sahib Sba.ikh Faal Haq Piracha.] 
witt Bay th"'t everything possible i.. being done for the minorities in 
l'Bilway set'Vices. 

Turning to page 59 of the Report, Sir, I find that during the year' 
1,982-33 the percentage of Muslim senior subordinates 011. State-miinilged 
railways has increosed from 5'38 per cent to 5'39. This was lin increase 
of '01 pCI' cent in one yellr. Sir, at this rate, there will bean increase of 
one per cent in one century, nnd if we want an increase of 25 per cent 
to make up a 30 per cent proportion· for Muslims,' we shall have to wait; 
for 2,500 years. . 

. We hope that the Government would take suitable .action so that the 
proportion of the Muslims may be increased from 5'39 to at least 25 .per 
cent within the living memories. I am surprised that a cert~in section of 
our own countrymen stand against .tbe Muslim demand. under the false 
excuse Qf ,effic~ency und these very men in the second breath demand ,the 
Indianisstion of services. May I ask, on what . principle the Indianisation 
d services is I,lrged? Is it the principle or efficiency or patriotism?, There-
is only one reply, that it is ~he prinCiple of patriotism, and I entirely share 
in their deIWlnd. Unless we have more seats for IIidians, we cannut have 
more seats for Muslims. But I beg to differ froni these men who, after 
securing more seats £0'1' Indians with our help, try to usurp all of them 
for theniselveB, simply because the keys of all these doors for entering into-
railwal' service's happen to be in their hands. 

I "'ppeal to the Government and to the sister community that some 
luitable' con~ntion should be made for the sen-ices, and an equitable share-
should be given to the Muslalmanl. No Mussalman hal ever advocatecl 
that the efficiency ot the services should be lowered. On the other bud. 
the conditions for entrance may be made as high as the nature of the work 
may demand, but OMe the standard i. fixed, the MU88almans should not 
be debarred simply on the ground that a partioular Muslim candidate 
sol-ves one question lelll in Arithmetic or one question less in the geography 
of South Africa. No ODe can say that competent MUB8almans are not 
available, and I strongly maintain that the Mussalmans can run the entire 
Railway Administration acd fill up All the postl of responsibility. and CaD 
do the work as efficiently as any body elle can do. 

Bhal Parma .an4 (Ambala Division: Non-Muhammadan): Sir, I rise· '0 oppose this motion. My first realOn is one which I have very often 
repeated in this House and I will repeat it once again. It is that com-
rnllnnlism is a sort of poiBOn t,hat works in the body politic of the nation. 

An Honourable Kember: Do you believe it? 
Bhal Parma 1Ian4: I do. My friends would suggest that I am a· 

communalist. If to oppose communalism tooth and nail is to be a com-
munalist, then, 1 confess, I am. It was only yesterday that Colonel 
Gidney-remarked t.hat communalism is the negation of nationalism, but 
n(> did not. give us any reaBOn why communalism should be continued. It 
WIlS by chance that my Honourable friend. Mr. Joshi,quoted from the 
rflcommend'ations of the !loyal Commission on Labour where 'it was said 
that there should be nOl'Bcial discrimination in the aervices. He also read 
out a :foot note ontbat very recomm.endation. That foot note was by the·-
G(l\Fel'nment of India which said that they· did not' want racial disorimina-
tiob. but, .,the .ame time, to redresS cOmmunal inequalitiea .they wanted' 



communalism in the services. As Mr. Joshi referred to this point.; our 
Honourable friend, Sir Cowasji Jehangir, got up to oppose the vice of 
communalism. He was condemning reservation in services and I along 
with others W81 glad ~ hear such remarks from such an Honoura~le 
Member. But I do not know what huppened. In a moment somethmg 
crossed his miud and he suddenly changod and said that as the Muham-
madans were a large community in India, therefore they could demand 
reservation in services. They have Il right to do it. Again, Sir, there is 
our otherwise most respected leuder of the Independent Pu.rty, Sir Abdur 
Rahim, whose chief compluint with regard t,o the White Pllper was this. 
He was all praiile for it, but his complaint was tha.t it had not fixed the due 
shure 'of t.he M:uslim community in the services. I do not blame him at 
all. The MU888lmans as a community can think what is best for them. 
They C8,n decide as to their line of policy in this matter. If they want 
reservation, they shQuld have it. I do not object to it. I do not blame 
them, but my point is simply this. When we COIDdeinn communalism, we . 
should underllta.nd, as a fact who is. really responsible for this. Speaking 
on behalf of Hindu!!, I say we do not want communalism. We want fair. 
field and no favour. If. ·Muslim friends want to gain their due share, 
they should ask for fnir nnd free competition. They can complain, as 
Maulaiui Maswood Ahmad has complained, about any irregularities such ail 
that there are no examinations and that the promotions are given by 
irregular means. Of course these complaint8 are perfectly justified and I 
would be the first man to condemn such irregularitieS. My point is that 
if the Muhammadan leaders want that their community IIhould be raille'd, 
they should try to have better qualifications. It is a wrong policy to 
always depend upon outside support. Reservation!! are mere crutches: 
they would never learn to walk if they alwaya depend upon theae orutchea 
*Upplit!d to them by othen. . 

An BoDourable •• mber: Why not fix university qualifications? 

. lhat PIttIlb& .act: You m~y have university qualifications from the 
highellt ·to the toweatBflrVice. T6U can have open competition. You can 
Appoint any bOd,. of itnpartiliI judges to allow you fair field, and, woevet 
(lOmeS lip to the J'(\qllisite standari'i, may be selected. If there ill such a 
competition, we should have no objection to it. 

Leaving this point aaWe, I would tab up the mhet qtJeatioD to which 
my Honourable friend, Mr. Ranga Iyer, referred. When he was talking 
atIOut Muslim rwpteseut&tion on the Statu~y Railway Boord, IIOme 
Honourshte· Meltlbel' objected that that waa communal. Mr. Bangs Iyft 
It ~e replied 'IIbt the beet way to end ecmrnunalism W8S by agree.ment. 
I quite agree with the apirit of it, but I want to modify the sentence 0. 
little bit. I would 118Y, t.he onl, way to enli eo~dilpute. ie by 
agreement. I want that thill agreement should not dorena upon tho 
arbitrary whim of anyone individual or of any committee however highly 
fJ}aoed he .r ~. mly be. This agreem6'l1t shoold be hailed an certain 
~f!Ie. Let there be some ftIa8OrIa~le gt'OUJlds' for that proportion. I.et 
a urrilQftJJ rtM be fllted by our Moelim leaders. Then I would agree tc; 
that ptinta¥6. The one prineiple that ·ltae been so often fltrPllfled and 
klk$d·about is the proportl()n of Population, that ill, the ratio of .populatioa 
~ry. ·nl am bot milltakep, I have to riv~ credit fOE ~be discovery of 
CIlia t.IIeor1 ~ the.gNat )(urlUn leader df the Punjab, 8fI Fazl.f-HuaaaIa; 
anei UUa theory comi.Ds from a ,reat Mualim leader and h.~lbe. 
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[Bhai Parma Nand.] 
accepted by all the Muslims, I should have no objection to accepting it 
as the basis of mutual agreement between the two communities. 
Taking that view, Sir, I now come to the other point and that is about the 
cry of inadequate Muslim representation in railway services. My friend, 
Maulsna Maswood Ahmad, says that their clamour has not brought out 
any result. I want to tell him that it was as a result of that clamour or 
agitation, which they carried on persistently in this House, that the Govern-
ment appointed a Muslim officer on a pay of Rs. 1,700, simply to inquire 
into this grievance of theirs. We discussed Mr. Hassan's Report. I want 
to point out this as a fact that, taking Mr. Hassan's report and all his 
figures to be correct, and by excluding the other minorities, such al 
Christians, Angl~Indians or Europeans, what is left behind I am prepared 
to accept, in respect of the remaining sen-ices, the populat,ion basis for 
distribution between the Hindus and the Muhammadans. If the Muslims 
accept this as the basis of an agreement, we shall not have any dispute 
on that point again. In that case, if they want to have more services, 
let them try to get them from their sister communities with whom they 
have entered into a minority pact in London. (Hear, hear.) 

My friend, Mr. Maswood Ahmad, admitted that the Hindus were 
79 per cent and the Mussalmans were 21 per cent. Now, taking the 
average of 011 thp. subordinates and the higher services in the roilways, 
the Hindus are 69 per cent and the Mussa.Imans 21 per cent. That clearly 
means that the Muhammadans are more than one-fourth as compfu'ed with 
the Hindus. Therefore, they cannot complain that the Hindus have got 
a larger share in the railway services. 

Mr. II. Kuwood Ahmad: But there are menials and others, and all 
the big jobs have got into the pockets of my Honourable friend, Bhai 
Parma Nand. 

Bhal Parmi Band: Take the Hassan Report. Take the head "Sub-
ordinate Services" after excluding services given to other minorities; if 
you have got less than 25 per cent, I would allow at once that these 
extra persons should be removed and the posts be given to you. I am 
sure, you have got one-fourth already. 

Mr. K. llaswood .Ahmad: Thank you very much. 

Bhal Parmi 51114: But th~ very fact that goes against you is tha. 
the root of your agitation is not that you want your due share on a 
population basis: you want much more and that is the thing that makeI 
you always complain and ask for more. 

Mr. K. lIuwood Ahmad: No, no. We shall be satisfied on the popu-
lation basis, if we got in all grades in all Departments. 

Bhal Parma 51DCl: Well, Mr. Hasaan's report sar that the. MualimI 
should get .85 per cent of the total. services. Now, do not undentaacl 
how you can olaim 85 per cent of the total.. Not only this, but 'he re-
commends that aU the Railway Agents should be given immediate m.tn. 
tions. for instance, in the Punjab, the Muslims should be given &0 per 
cent, on the E.I.R. 85 per oent, and so OD. The recommendation .... 
that the Agents ·lhould be instruoted to make up ~ p1'(tportton .. lOOn 
at theyr' 
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These are the two main recommendations in Mr. HasBan's report 
.• hich are still under consideration by the Railway Board. But wh&lt I 
wlmt to explain t(l my Muslim mends of this House, is this, that Mr. 
Hassan's report has not belln disregarded; that report has been under con-
sideration and action has been tuken on it. I have in my hand a letter 
from the Secretg,ry of the Railway Board in which it is olearly laid down 
as to which of these recommendations ·have. been accepted by the Board 
and, consequently, the Agents have already been. instructed to follow up 
these recommendations. Mr. Hassan mad~ fifteen recommendations. 
Out of these, there are about seven which are still under ooDsideration. 
Decisions have bern taken on the eight. 

1Ir. Depu'y PreUlent (Mr. Abdul Matin Chaudhury): The Honourable 
Member ha'S got two minutes more. 

Bbal Panna 5and: I promise, Sir, not to move my out motion if you 
could give me a little more time. (Voice/!: "Move your out motion. ") I 
hope you will allow me, Sir, to inolude this letter and all these reoom-
mendations which have been acoepted by the-. Railway Board as part of 
my speech-as Ma'Ulana Maswood Ahmad had done. The first recom-
mendation was to the Divisional Superintendents that sel~tion should 
tuke place on different dates in different. Divisions. 80 that the Muslim 
candidates from one B'ivision oould easily go to another .. This recommen-
dation has been accepted by the Railw~ Board and the Agents are 

.instrncted to follow that. course. Then, with regard to the point that no 
regard should be. had to the record of the family of any recruit, and so 
on, the provision has also been made as the Board says that this cannot 
cause finv detriment to the Muslims, because one-third of the vacancies 
are reser~ed for the redress of marked communal inequality. With re-
gard to rccmnrnendutinn No.4. that is. promotions, it is said that the 
Board consider it important to ensure that particular communities are 
not handicapped by the preponderance of anyone community in the ell-
tablishmcnt branches of railway offices and they leave it to the Agents 
to take whatever steps may be neoellsary for this purpose. Thus, several 
of these recommendations have been accepted by the Rlulway Board and 
instructions have been is~ued to all the Agents. Out of these eight, two 
are still under consideration, and I do not know how the Railway Board 
can consider it feasible to give 85 per cent to one community only. 

Sir, if they do assign 85 per cent to the Muslim community, and 81 
the Anglo-IndiB.'lls, the Indian Christians and the Europeans have already 
got 20 per cent or more, and if they have to assign a similar share to 
other communities, that would simply mean that the majority commun-
ity, that is, the Hindus, must be deprived of their share in all the railway 
services, their fault simply being that they 8'l'e a ma.jority comm\lDtiy. 
that they are the main population in this country and have bee.n 10 for 
very long ages I That being their fault. they should be deprived of their 
share, while percentages for other communities should be bed according 
to their own wishes and claims. 

JIr. Depu,,·PnII4ea' (Mr. Abdul Matin Chaudhury): The Honourable 
Member must now conclude his speech . 
. Bhal Parma -&114: Now, Sir, another of Mr. ~n'. recommend .. 

tions was that a definite organisation should be 81tabli8hecl wi!.~ should 
carry into effect all thele raeommenclMiioDII, and, falliDg that, ... Depu9 
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tBhai:!'JIm\a Nand.. . 
])iree.tor, tha.t "is, Mr. Hassan himseU, must 'be. e!l~ "friIIb ht·· ..... 
,'The .decision 01. the Board on that point is that the Board expect every 
A8ent and otber officers shall give due consideration to the orders issued 
in tJl¥l eoooection. Sir, I think that should give complete satisfaction 
,to my Honourable friends for the reason that their continued agitation 

,Aas borae aDaple fruit and the)' should see that no morl! agitation on that 
p.oiat .is required. . 

Kr. S. G. log (Berar Representativ<3): It is just like pouring more 
oil on the fire. 

Bhat Parma Ku4: As my Honourable MeneL Mr. Jog, .sa,B, a .com. 
munal bait is just like pouring oil over th~ fire, the more oil you pour, the 

. oha~ces are, the more .and. more the ~ume will grow and thi~ dispute would 
never end. My plea IS ·stmply thIS that we are prepare.d ,to leOma 
to an agreement and to fix the Muslim share BO far as the Hindus are 

.oonoerned. As for thl;l rest, I cannot say anything. But it should not be 
done as it has been done in the case of the Communal Award .when BOme 
committee or any other person in authority issu~ an award giving pri:ri-
]eges according to his own arbitrary will toone community or ·another, 
against which the' Hindus shall have a permanent griev8IIlce. 

KauJ,.v! KaballUllacl Shafee DaoocU (Tirhut Division: Muhammadan): 
Sir, it.is unfortl,lIlate again that this que6tion which was raised 

4. P.M. 8'gaillst the Governme.ut has taken a dii!erent turn, and my 
Honourable ·miend. Bhai Parma Nand, has given it the most awkward 
-tum . 

.A.D HODOUrable Kember: What have you to say about Mr. Maswooc! 
.Ahmad ~s speeoh? 

"u1~ Kullammacl ShaiN Daoodl:. I do agree tha~ it should not 
have been put in that way too, but I fail to understand the mentality of 
my friend, Bhai Parma Nand. I think he should have weighed his warda 
before he uttered them. At this stage. of our political consciousness, he 
says that communll'lism is ·a poison, by which he means that nationalism 
is B blE1ssing. I do not know if there are not people whc also assert that 
nationalism is a poison and that it is the brotherhood of mankind which 
is r('ally a blesRing. If this sort of discussion goes on, there is no end 
to it. It is not praotical politics. If it WIl.OS praetical, it should have 
dawned on the minds of my friends some years before. N'Ow, after five 
or six years fighting between ourselves and having lost all that we were 
likely to ~et, it is rather I1stoni!;iqing to mE: to find Bhai Parma Nand 
saying that communalism is a poison. He would certainly be -remember· 
ing the t.imp when our friends the Hindus were not in t·he position of a 
minority in any reformed Oouncil anel it was then very 88111 for them til 
Bay that the reservation of seats for minorities was something anti-
national. But, Sir, with the creation of the North-West Frontier Pr0-
vince 8S a Governor's Province. the whole thing hMl come out as tranJloo 
parent 88 possible. We remember fully well, that, at the very beginning 
of the Round Table Oonference, when a Oommit1lee <88't to decide the :fate 
of the North·West Frontier Province, it was the President of the Hindu 
Mah8llabha ·who s,t ()Jl that Committee as its member in London.. (A 
Voioe: "Whomda.you mean?") J mean Dr. Moonje. Wh'en the quea-
fIion~stQ' "Wb8t. proportion of seat.· .~o~cl be giv~ .to the. H"~c!~ 
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and Sikhs in that Province, I hope the H~ will remember tbatl the 
Muslim members .only asked the Hindu friends as to what they wanted. 
The reply .. &I tbJlee times bhe population, and the Muslim me,mbers of 
the Commit~ee at once, without a minute's delay, agreed to that pro-
paaaJ whicn they hoped would 'satisfy th~ minorities. And the matter 
Vias at onee set at rest . 

• 11. P.vaa JJ&Ild: The whole of the North-West Frontier Province 
...... created Ollt.of the Central revenues that came from the people of 
lIldia.amd ao.t hom the Nar:th-West Frontier Province alone. If they had 
&pent t.b.eir own money on it, :we would have welcomed' them. 

KIIIhi Muhammad 8b&f.. DaoocU: I lio not know if my friend, Bhai 
. PlI'I'Da Nand, or myHlf &lie oontributing to the revenue of lndia, and, 
theNfore, we are 10 Mnoua for tha.t revenue. But the Hindus in 'the 
ProviDee 8e making all their money from the Muaiims. However, it it 
• matter to be decided at some other forum. .The point he.re is, how are 
we going to put an end to this commuXl&lism which is telling so seriously 
upon the f'tlture destiny of India unleaa the .majority community is pre-
part'd to satisfy the minority community. After all, the majority right 
is not going to be snatched away by BIll co~munity. The majori9 com-
munity will remabl :a majority community. The only thing that c~n 
happen to it will be that a certain portion of their rights will be taoken 
away, but still they will remain a majority. Why . am' they afl'aid 01. thia 
arrangement unless they think that they would rule by their majority in a 
.mlloWlEll' which will be. oppressive to the minority. If youhave got no 
IBuciliidea. why should you grudge parting with some of your Prop9rtiona 
in favour of the minority? A minority must in no case be converted 
into a majority. That is the position which the. Mussalmana in India 
have taken Bnd that is why the noble souls who .sat on that Committee 
let that very noble eXlllmple for the whole of India. Now, you cannot 
5Y that the principle of reprr.sentation should be something else and 
tb.a.t the ,principle would be only this and this alone. That the majorifly 
~d satWy the minority is the only workable and practicable solution 
and Jlothing else can ma!ke the chariot go. H the majority has ore.ted 
• IeD..B8 of insecurity in the mind of the minority. it is responaible for 
it, and it is for that reason that the minority wanta something more thaD 
their population share. The Mussalmans of the Frontier may have 
.created a sense of insecurity in the minds of the Hindus emd the Sikhs ill. 
their. Province, and they were, therefore, justified in asking thM they wiD 
bave three times and no less. And this was given ungrucWngly. If 
the majority cannot think for itself, why does it not imitate tlie members 
of that Committee and adopt the same course which they did. I should 
think that this is a very simple matter. They ought to know that, in this 
motherland of ours, the two communities have got to live and, th ..... 
fore, we have got to make up our diBerences. This oaDDot be done us-
leas the majority, wherever it exists, satisfies the minority in whatever 
way it is possible for it to do. 

Now, my friend says at one time that the populatioD baais is aU 
risht. . If it wa.s Iil right, he should have followed it from the very be-
ginning and could haft asked the Frontier HindU8 and Sikhs f10t to uk 
for anything more than wha.t they. were entitled toGif the populatiOll 
haais. I would haTe ·then eoaaidered him to M jUit. . But;:6ncl tha. 
when his turn comea, he· 'W&D6a ·thne fiiIIlelf their due. ahan. '1bwL .. bea 
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the other community talks in the same strain, he oomes down upon it 
and says that it is communalism and it should be discarded. 

The next point is, what my friend, Bhai Parma Nand, has just now-
said, that it was only for these two communities to come to BOme terttla-
on this question. He is right. But, at the same time, he praised· the 
Honourable Sir Fazl-i-Hussain for having uttered BOme words to the 
effect that h'3 wanted the population basis to be the principle by means 
of which the two communities should be represented in different Provin-
ces. I do not know why he should quote Bir Fazl-i-Hussain when he 
knows very well that the Muslim community has in its organisation put 
forward its claims quite distinctly. BeforE: 1st January, 1929, you may 
have reasou to sav that t,he Hindu community in India did not know 
what the Muslims' wanted, whether they wanted this thing or that thing. 
But on that day all the Muslims came to an understanding and rightly 
devised 81 formula which was made public throughout India and through-
out the world. In that formula is laid down what the Muslims want. 
The Muslims said very clearly that if the Hindu minority wanted weigh .. 
age where they were in a minority, the Muslims also should have weigh1l-
age wherever they were in 8 minority. They said very clearly in that 
formula that the majority community should never be reduced to a 
minority or even to equality, and today, Bir, we stand by that formula. 

Bhal Parma Ked: What about the Federal Assembly? 
llaulv1 Muhammad Shafae Daoodl: As regards the services, it has 

been made clear that there is no use having a percentage in the Legisla-
ture if the minorities a'l'C not to have Ii hand in the administration of 
the country. The Administration ond tbe Legislature must go hand in 
hand, and, therefore, we said that our representation in the Legislature 
must be reflected in the services too. You cannot make any distinction 
between the two. If the decision has been taken that the minority com-
munities should have weightage in the Legislature, then the same rule 
should apply to the serviccs and the minority communities should have 
representation in the services to the same extent as has been decided 
upon by the Communal Award. If the communities do not adhere to the 
Communal Award and if they want to fight over it again, that is a differ-
ent matter .. We have been fighting over this for the past so many yean 
and the third party will, of course, have a very good day if we go on 
fighting further. Once you say that you cannot decide this questionbeo-
twe!\D yourselves, you yourself bAg t,he British people to decide it for you. 
Now that th", decision has been given, you begin to flyaway from it. I 
also feel that I am very much handicliPped by t,hnt df'ciRion in mn.ny res. 
pects, but I have to blame only the communitics. The Hindus were to 
blame and. al80 th", Muslims were to bla'me, bccause they could not come 
to any amlcable, settlement and they had to join hands in asking the Bri-
tish Government to decide th~ question. The decision having been ginn, 
it is not open for us to say that we will not abide by that decision anel 
that we will go on fighting over the question again. You have to make 
your choice now whether you are to livf' peacefully or whether you han 
to fight. These are the two alternatives before you. If you want to 8ght 
with the Muslims, then you will have to forgo your rights as an Iadian 
in your mother caantry, and if you want to fight with the Govemmen 
that-be or ~'ith the authorities that-be, then the Muslims are at your aer-
.- if ~ trea. them honestly and fairly and justly. 
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Bhat Parma Band: Why were the Muslims fighting for all these 
years "/ Was it not for the 14 points "/ If the Hmdus now agitate against. 
~h~ 00IlWlUUaJ. Award. how can it be said that. we are figh1ilIlg wit.n the 
Mualuns"/ 

Kaulvl Muhammad Shaf .. Daoodi: The question having been settled. 
you have lost your opportunity to re-open the subject. Vo you want to 
go on with thtse fights 1 1 would indeed be very sorry and 1 would never 
leel pleased when we have to fight among ourselves. Hut if the fight is 
10rced upon us. then we have to take. it up· 'l'hat is our only position. 

Mr. Deputy Preaident (Mr. Abdul Matin Chaudhury): The Honourable 
Member's time is up. 

Ma1llvl MuJwnmad. Shaf •• Daood1: I shall conclude in a minute. 1 
was going to say that it is not up to my Honourable friends of the Hindu 
communitry to say that they did not kn.ow what the Muslims wanted. The 
.M uslims said very clearly 1ll their resolution on the 18t J snuary. 19W, 
it is 80 clear that the man who rUllS in the street could read and find 
out what the demands of the Muslims are. 

Bhat Parma .. and: Form.vly you had the 14 points, and nOW you are 
coming to the services. 

Ma1llvl ."ammad. Shaf •• Daood1: In conclusion. 1 have only to say 
this. I hope my Honourable friend, Mr. Banga lyer, who had been in-
strumental in bringing about unity between Hindus and Muslims in 
London will do the same now; he has been doing it On the floor of the 
House. always coming to our rescue, and I hope be will rise and give us 
some solution which might end this heart-rending trouble. 1 hope he will 
try to smooth the way which should lead to the future prosperity of our 
country. 

Sarclar Su' amp (West Punjab: Sikh): Sir, a similar motion for the 
adequate reprel8Iltation of my community in the railway services stands 
in the list, and I take this opponunity to ~ress the deaire of my com-
munity in the matter of the railwwy services. Before I begin to apeak 
on the question of communal representation, 1 must begin to extend • 
hearty welcome to a new recruit to the communalist fold, to my friend, 
Sir Cowasji JehaD£ir, who 1 see is perhaps sleeping. I am referring to 
his remarkable speech which he delivered on the Boor of the House y. 
terday. It haa been alleged and probably rightly alleged that this com-
munal fever is Ito contagious one which affects very unkn.OWIl quarters. In 
the case of Sir Cowasji Jehangir, it has done likewise. Seeing that the-
percentage of appointments remains at 100, he is afraid that. if the per-
centage is divided between the variOUI minority communitiea, his com-
munity will be left without any job or without any place in that per-
centage. Therefore, my Honourable friend made a moat contradictory 
speech, if 1 may be permitted. to say 80, it W&'8 one of the most enn.-
ordinary speeches that we ever heard from his lips. I take strong ex-
ception to that part of his speech where he made two statements of facta 
about the Sikhs. The first was when he uid that the ~ were not a 
minority community, and, even if they are so, they are ito fe.w in num-
ber, that they &bould not be r~gnised as a minority communit, .,1 only 
want to draw his attention to a p&l1ll8"'ph in the Mont&gu-Chehnaford 

• D 
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Repgrt where, after· a good dllal of discussion, the, Govunment aOOepted 
the principle that the t;ikhs were a distinct and important minority com-. 
munity in India. For the first time tho Government extended· the right 
of separate representation to the Sikhs in 1920. I think it is too late in 
the day now for any gentlenlan to assert to the contrary. The position 
hall been accepted for .. the last 14 years and the Sikhs are neither willing 
nor .ree.dy to give up that. position of advantage. The second statement of 
fact . which my Honourable friend made yeaterday was that the Sikhs 
were a part of the Hindu community and that they must sink. or swim 
with that community. 

[At this stage, Mr. President (The Honourable Sir Shanmukham 
Chetty) resumed the Chair.] 

I ~ake strong exception to thltt statement. .We are not a part of the 
Hindu community (Hear, ht:lIor), and we have never been regarded as a 
part of the Hindu community in the past. If any evidence is needed to 
l'rove that there arc sorious differences of views between the Sikhs and 
the Hindus, I can say from my own personal experience that recentl1. 
there was a contest between myself aud a Hindu over the presidentBhip in 
a municipal committee. The electi'>Il cry was raised by the Hindus that 
Sikhs were not Hindus and hence voting should go on communal lines. 
Tnat proves that we are not regarded as Hindus. The Hindus may say 
so now and then, because it suits them, but when it comes to practical 
politics, they talk of theu superior position and superior numbers and 
they run down th~ Sikhs just as much as they run down the Muslims· 
So I Bay that Sir Cuwal!ji Jehangil' is mit;tllkcIl if he thinks thnt Sikhs re-
gard themselves as Hindus, or Hindus regard Sikhs as such. . 

Now, coming tD the general discussion on the quest!on of communal 
reprellent4tign in the railway services, I mUll!; thank the Departmanil .in 
one respect. In my speech in the year 1981, I complained that the 
Report of the Railway Board did not quote figures for the Sikhs llepa-
rately. This year we find the figures quoted and this gives me a good deal 
of information wh.ieh was Dot to be found in the previoUII report.. Look-
ing at the .figures, 0118 noticeable ,feature is that, in the U&bular forms on 
the various· pages of this Report, ODe finds that· the column reaerved. for 
the -Sikhs ill-,only do~d and there are no figures. I tried to find anoama 
in thisbarl!811nBU and my search was rewarded on . page 55, Part U. 
Against {f,ranaportation (Tra50) and Commercial heading, there appeared 
the figure 1. 'fhis P.art II rel/lot.es to the statement showing the toW 
number of vacancies .filled in tile Superior e.tJabliBWnents on (Class .4) 
Compll.'Ily.managed railw~s. Sipillarly, in the Superior Serrice, there.iI 
not a .single ,Sikh found. In pamgflY(>h 78 of the aameBeport. I Del: 

"It will be noticed from t.he statement that during the year under review the 
total number "f appointment. made in the gazetted ranlr.. on State·managed· railwa,., 
was ·11 of which 4 went-to Earopeull aDd 7 to ·Indiana, of whom 2w_ ·RipdDe, 
1 )l,.li~, 1 Ilidian Christian &Jld 3 4nglo-Indian. and doa:niciled Kuropeanl." 

,If we go by the· perct>ntage of population. I t·hink the Sikh populatioD. 
is -mofe -tban ,that of Anglo-IJ1dians/lond Europeans. Why ahoulcl they 
get one, I!PptheSikbs not.hing'l ,In par"graph 77. 1 find: 

"The lDdian . .u.ent in t.be IlUperior aervioel hal Mn from 28'02 per 08Ilt. OD State-
~ged and 17.'M per oaat. on Company-managed Railway. iii- 1925 to 38'79 per 
cent.. 011 jltate-man&ged aIi~ 32'13 per cent. on .Company·managed Railways in 1933 
by a. (,~eapollding redllatlGn in the Buropean element.. Amonl( .. 0. Illdian. the 
peroent.aae increue by communiti .. in.1& &I oompared with 11115 ie gi •• below:" 
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And, among the Sikhs, the percentage of increase is 1'08 ,on the State-
managed and 0'87 on the Company-managed railways. Now, this per-
centage, the Honourable M~mber for Railways will agree \'with me, is very 
inadequate and I shall mak~ one point clear on the position of the Sikhs 
in the railway services. I will request the Honourable Member to give 
us separate figures for the various communities on the North Western 
Railway. The reason is that the Sikh community is largely to be found 
in the area traversed by that railway. I want to know what ja the par-
centage of Sikhs in the servictls on the North Western Railway &s com-
parr.d to their population in the Punjab. Here it is suggested in para-
graph 79 of this Report that there are certain proposMs of the Railway 
Board which have been submiUed to the Government of India in order 
to decide finally the various prl'centages allotted to various minority com-
munities, and it is stated that no reply hRS yet been received trOm the 
Government of India on this point. I hope t.hat when the Government 
of India come to any decision as regards the percentages for the various 
communities, they will not ignore the claims of the Sikhs, particularly 
on thr North Western Railway system. 

111'. Prea1dent (The Honourable Sir Shanmukham Chetty): The Hon-
ourable M~mber has one minute more. 

Sardar Sant Singh: All right, Sir. There is .:Jne question which I 
want to put to my friend, Manlana Bhafr.e Daoodi. He has taken just 
pride in saying that the Muslims have done the just and proper thing 
in the matter of allowing seats to the Sikhs and the Hindus in the North-
West Frontier Province. May I ask him, if he is willing to consider the 
case of the Sikhs in the Punjab on the same lines as the case of the 
Muslims have bElen considerf'd in the United Provinces where the percent-
age of the Muslim community is the same as the percentage of Sikhs in 
the Puniab? We CRn come to a settlement with him if he agrees that 
we should be ~ven the same percent8~e in the Punjab as is claimed by 
him for his community in the United Provinces and Bihar and Orissa. 

lIaalvl Muhammad Shaf .. DaoocU: You have been given the aame 
consideration. 

Sardar lant Singh: I t8'ke exception to it. If my friend only goea 
through th(, Communal Award, he will find that about 80 per cent 
hilS herm given to the Mu&limp in t.he United Provinces where their popu-
lation is only 14 per cent: yet we have been given only 19 par cent in 
the Punjab ..... 

1Ir. Prealdent (The Honourable Sir Shanmukham Chetty): The Hon-
ourable Memb~r's time is up. 

Bard&r Sant BIqh: With these remarka. I conclude. 
BCIIlovab1e .emben: The question may now be put. 
Ill . .&mar _atll Da": Sir, only one H"mdu baa spoken, while three 

Muslims snd one Sikh have spohn. 
111'. Prealdem(The Honourable Sir Shanmukham Che~): The quea-

tion is: 
"n",t tbe quelltinn he DOW put." 

'rhf' motion was adopted, 
.1. , 
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The Bcmourable Sir .Joseph Bhore: Sir, I will endeavour to let in the 
cold light of reason on to a debate which, unfortunately, it seems to me, 
has generated·a certain amount of heat. I recognise that the Muslim 
community attaches very great importance to this question, and it is the 
endea'Vour of Government to hold the scales as fairly as they possibly can 
between conflicting claims, taking into account all the considerations which 
ha.ve a bearing upon the question. But I would ask my Muslim friends to 
recognize our difficulties bud not to doubt the genuineness of our intentions. 

For the past two or three years, owing to the necessity for retrenchment 
and the comparative absence of fresh recruitment, the position in regard 
to Muslims could not be expected to show materi&-l improvement with the 
best will in t,he world, and I would ask the House to appreciate this aspect 
of the question . . . . 

Sir Muhammad Yakub: How many new appointments were made during 
the last year and what was the proportion of the Muslims in the new 
appointments? 

The Honourable. Sir Joseph Bhore: I will give my Honourable friend 
actual figures. I will show that there has not only not been retrogression, 
but that there has actually been some improvement. Take the figures 
on the 1st March, 1981, and compare them with the figures on the 81st 
March, 1988, that is to say, before retrenchment and after retrenchment. 
Muslims on the first of these dates showed a percentage of 29'51: on the 
31st March, 1933, that is, after retrenchment, they showed a percentage 
of 29'55 ..... 

Sir Muhammad Yakub: How many of that are officiating and how many 
permanent? 

The HODourable Sir JOieph Bbon: I am giving you the figures &.'8 they 
are shown in our statements . . . . 

Sir Muhammad Yakub:' CaD the Honourable Member show the figures. 

The BODourable Sir .Joseph Bhore: I am not giving way. That is the 
position on State-managed railways. Now, tlilke the statistics in the Rail-
'''By Bonrd's Report for the year 1982-88. They show the percentage of 
Muslim emr>loYMfI on State-managed railways as 28 per cent. and this 
compares with 28'1 for the :year 198]-82. The suggestion, therefore, that 
ow!ng to rf't.renchment their position has been worsened is, I submit, not 
qlllte accurate. If mv Honourable friend feels he can convince me that 
we have mndc a milltake in onr figures, I hope that he will endeavour to 
do so: J shall only be too glad to go into the figures with him-in fact I 
understand thli.t Mr. Colvin has invited him to do so. 

Let us t,alm next the C8se of gazetted posts. Muslims held in 19.'l2-88, 
!i8 posts 0,1 the Rtatf'-maflRged railways out of a total of 1,106, or 5'24 per 
I}ont. 'l'hill ('ompnreR wit.h 4'64 per cent. on Sfill.te-managed railways in 
198]-32, and. wit.h 3'15 per cent. in 1924, when the greater Indianisa.tion 
of the railways really be~an. Now it is perfectly true that the improvement 
in the position of Muslims has not been marked: it has not heen very 
material; but almost the sole reaBon iB the fact that for the last three 
years ,,-e have ~~&'Ctical1:v not had any recruitment whatsoever. During the 
year 1i"2-38, no direct recruitment other than by promotion haa taken 
plac('l for any department of the State-managed railways in India in the 
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Superior Services, except that four special class &''Pprentices, who had been 
recruited in 1926-27, were on completion of their training appointed as 
probationary officers. Out of these four one was a Muslim. Those are 
the figures that I am in a position to give. I do not think they show that 
we have been either negligent or that the specific orders of the Board thlf.t 
the percentage of Muslims and of other minority communities as well, 
before the retrenchment began, should as far as possible be maintained 
after retrenchment have been ignored: these figures, I venture to think, 
show how our orders have actually in practice been carried out. 

One other figure I would like to give which also helps, I think, to show 
that my Honourable friend's contention that there has been no advance 
is not quite correct. As regards higher paid 8ubordine.tes, that ii, those 
on scales of pay rising to Rs. 250 and over on the State-managed railways, 
tlie percentage of Muslims to the total durinp: 1982-88 was 3'89 ClOQ1pa.red 
to 5'88 in 198)·82 and to S'69 in 1925-26. I do not propose to give the 
House any further figures. I admit quite frankly thii.t, were it not for the 
special circumstanc(ls of the last two or three years, there might have 
been-and I expect there would have been-a larger increase in the number 
of Muslim employees. But these are circumstances over which we have 
no control. We were limited by the number of appointments that we ha.d 
to make and we have taken the only steps that we could take, namely, to 
see that the percentage of Muslims was not reduced ... 

• aalvl .1Ihammad Shafee DIOOdJ.: What do you sa'Y in regard to what 
the Honourable Mr. Fazal Haq Piracha said. that ... 

Kr. Prealdent (The Honourable Sir Shanmukham Chatty): The Honour-
able Member is not giving wa'Y. 

'!'he Bonourable Sir oTOHpb Bbore: Mv Honourable friend is. I think. 
sufticiently answered. because I have definitely given the percentages before 
and after retrenchment. Those percentages show that there has heen no 
real diminution. If. as I said to mv Honourable friend. Mr. Ma"wood 
Ahmad. he could show me that my' figures are wrong. I shall Le very 
happy to revise that statement. 

Wp recop:nise that this Question of adequate representation of communi-
ties in the services is one which arouses t,he liveliest interest in all quarters. 
It is a question beset with very many difficnlt.ies and it is not a problem 
which can he liJlhtly tackled or which can he hbwtilv settled. The House 
will realise the diversity of interests (',oncemed; it win also realise that any 
decision taken in respect of one depnrtment mnAt have repprcussions in 
respect of other departments. We have now tried. T would like to assure 
the House, to ,"ve the fullest consideration to criticisms and olaims from 
all qlllioTters and our final proposals which have been complet,ed are now 
before the Secretat"V of State. I hope that it win be possible. Sir. to 
announce a decision on this matter at no distant date. In view of tbat 
statement, Sir, I hope that my friend will not press hi. motion. 

Kr. K. IIaIwood .Ahmad: Sir. I should like to repl:v to som(l or the 
POintR raised by mv friend. Bhai Parmn Nand. and also to the. two points 
raised by my friend. Sir Josepb Bhore. 

Mv frie~d Bhaiii. sRid that commnnalil1m WAS 1\ ~oi"on. and in this 
connection I ~hould like to point out t,hat if commnnalism is a JlOiaon. thpn 
Inc.tianjlltion j, a greater poilOJl. The e&.me prinoiple appUlt: to both. 
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The principle on which my 'friend bases his claim for Indianisationon the 
same principle we base our cOlXlmunal claims, and our claims for ~dequate 
share in the services. 

Now, the ,second point is, who is responsible for creating this communb'l 
bitterness? Sir, ~n this connection I think that my friend, Bhai Parma 
Nand',s speeches are more responsible for nreating this bitterness. He and 
his lieutenants are responsible for ruining India. 

The third point raised is with regard tn competitive examinations. As 
I have said' on severs-I occ8sions, I shall have no objection whatsoever if 
particular qualifications are fixed for particular posts, but I cannot rely on 
oompetitive examinations. I may point out that many M.As. and B.As. 
of -different univ8l'8ities having 10 to 12 years experience of the Depl>Ttme.nts 
secured, only five to ten marks in the recent competitive examinations of, 
the accounts branch in drafting letters. This fact would be known to my 
friend, Sir George Schuster, to whom I am addressing a-letter. I ha vo got 
a ,long list of such cases. Out of one hundred and fifty marks allotted for 
drafting leiJlers, BOrne of the M.As. and graduates with, honours in English 
got only fiTe to fifteen marks. This may certainly appear to be absurd, 
but this isa fact which cannot be denied . 

.lD Honourable "mber~ No one will believe it. 
~ .•. Jluwood .Ahmad: Certainly, no one will believe it, but it i .. 

a fact. I say that you should fix part.i.cular" qU8lifica~ona for partio.tar 
posts. You may say that graduates alone will be given the posts of clerks 
or chapraBiB, and so on, but J cun not rely upon the results of competi-
tive examination. 1£ you want to have these absurd competitive examma. 
tions, then close all the universities at once. 

Then, the fourth point is with regard to servi~etl on a popUlation basis. 
Though' we claim much more, I ,think my communi1,y will be quite satisfied 
if they are ~iven their due share on a population basis in each cadre and 
in' each grade 'of each Department. 

Now I come to the fifth point. With regard to Mr. Hassan's recom-
mendation, reference was made by Bhai Pan:na. Nand and by my Honour-
able friend Qh wen, but I should like to point out that it is now nearly 
two vears or more since Mr. HaSSAn made his recommendations, and 
every' year 1 hear that Vt'ry soon Government will come to a decision and 
Government will fix a certain percentage for Mussalmans, and soon, bat, 
just as the meaning, of the word "increase" is different in the 'diotionary 
of the Hailway Board, the, meaning of the word "soon" is also aufereilt 
in ,the dictionary of the holy trinity of the HailwBY Board. Sir, three 
years have passed, but still "soon" has not reached. When questions 
are Bsked, the Railway Member says that the file is not with him, it IS 
with the Home -MemDer. Luckily the ,Home MElmber is here DO!V, and 
when the other day I asked him n question, he said he had 'returned 
the file to the Railway Board. God knows where tbe file lies Bnd 'When " 
decision will be reached. 

Titen, there are only two points to which I need ·allude.. My Jilonour-
nhle friend,' Sir Joseph Bhore, said that· on account 'of retrenchment it 
was not possible to raise the percent,age of ' Muslims in the railway services, 
but what About m\' f.riend, Sir Muhammad Yalruh'B poiot, whll~ about the 
rt;lcrllitment .7hioh- ~aB ta:ken place duting the last two or three y~ars. 
Here fwanV'tio' quote 'certain figures. :In 1928-29. 7O,people were ~rt1Ite<l. 
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out of this four seats were given to Muslims; in 1-929-80, out of4S ,people 
,rt.lcf.uited, only five posts were given to Muslims. ~n 1980·81, out of 60 
people recruited, five posts w~e given, to Muslims. In 1981·8~, out 'If 
33, peQple recruited, only one post was given to MUslims. In 1982·88, out 
of, 15, people recruited,only one post was given ~ my community. This 
is the position with regard to new recruits, and all the majority of posts 
have gone into the pockets of my friend, Sir Henry Gidney P~a. 
(l.uughter . .' 

'llhen, my Honourable friend said that he would be prepared, to disc,," 
the tigures with me, ·and I shall be very glad to meet him os Monday on 
this queationand will submit a memollandum. 1 shall then be able to show 
him how the percentage of Muslims has gradually decreased. Mr. Raymaa 
also in his speech admitted that the percentage of Muslims had decreued 
in ~haty ..... r ,~y ~2 per cent." and Sir George Rainy also acoepted it. 
,During the last two years alBo, as I have shown, the percentage :>f 
Muslims has considerably gone ·down. 

Sir, as I said in the beginning, my intention in moving this motion 
WIlS merely to bring these facts before this House and show what the rea! 
position is, and that object I have achieved. 1 do, not want to presl this 
motion to a division, and so I beg leave of the House te' withdraw this 
motion. 

Mr. President (The Honourable Sir Shanmukham Chetty): Has 
t~ Honourable Member leave ,of the House to withdraw his motion? 

(One Member objected.) 

Kr. President ('l'he Honourable S;r ShBnmukham Chetty): The 
qu~st.ion is: 

"That the demand under the head 'Railway Board' be reduced by •. 100.'" 

The motion was negatived. 

STATEMENT OF BUSINESS. 

fte Honourable Sir BrojllUlr& JI1tur (Leader of the Bouse): Wit~ 
your permission, Sir, I desire to make a statement as to the probable 
course of Government business in the week beginning Monday, the ~tb 
February. The House is already aware that the Budget is to be preeente( 
'lt 5 P.M. on Tuesday, the 27th, that Wednesday, the 28th February, and 
Thursday, the 1st March, are gRolletteci holidays on which the House will 
not sit, and that Friday, the 2nd and S'aturday, the Srd March have been 
appointed for the general discussion of the Budget. Monday, the 26th 
and a part of Tuesday, the 27th, are available for other Government busi· 
neS8. On Monday, motions will be made for leave to introduce: 

(1) A Bill further to extend the operation of the Salt (Additional 
Import Duty) Act, 1981,1 

(2) A Bill to extend the operation of the Trade Di.putes Act, 
1929, and I. 

(8) A Bill further to amend Ule Cotton Textile Indu.try ~tiOD) 
Act, 1980. 
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t Sir: Brojendra. Mittel· . .J 
The Salt (Additional Import Duty) Act is to be extended for thirteen 

months, the '!'rade Disputes Act is to be made a permanent measure, and 
the Cotton Textile Ind ustry (Protection) Act is to he extended for one 
month. l'he need for the last mentioned Bill arises from the fact that 
it is not expected that the Bill to amend the Indian Tarift Act for the 
purpose of protecting the Cotton Textile Industry can be passed into law 
before the end. of March. It is proposcd on Monday to ask the H01l88 
to put through all the stages of the temporary extending Bill at one 
sittiDg. A motion will then be made to take into consideration the 
amendments made in the Reserve Bank of India Bill by the Council of 
State. Thereafter, motions will be made to take into consideration and 
pass : 

(1) 'l'he Bill to extend for one year the duty on the import of wheal, 
(2) The Bill to extend up to Slst October, 1984, the protection to 

the Steel and Wire and Wire Nail Industries, and 
(8) The Bill to amend the Indian Medical Councils Act. 

On Tue~ay, the 27th, a motion will be made for the election of mem-
btn to the Standing Commit.tee of the Department of Education, Health 
and Lands. 'rheroafter, any of the aforementioned business, not con-
cluded on Monday. will be taken up. And, thereafter, the remaining 
business will be: 

(1) Demands for Supplementa~ Grants ;in connection with the 
Railway Budget. and 

(2) 'l'he motion to refer to Select Committee the Indian Navy 
(Discipline) Bill. 

. The Assembly then adjourned till Eleven of the Clock on SabUrday, 
the 24th February. 1934. 
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